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SHRI BHUPESH GUPTA : Obviously 
this is apologia for Big Business. When these 
people go there and talk to the Minister 
naturally the Minister will say that they would 
like to have collaboration. They are not going 
there to set up public sector. They are going... 

SHRI N. G. GORAY : Are we going to 
have Macarthyism in India ? What is this 1 
(Interruptions) The Communists cao go ; you 
can go ; I can go ; the Naxalites can go but 
these businessmen  cannot  go ? 

SHRI BHUPESH GUPTA : It is quite 
clear what will happen. I do not know why he 
has taken it up. 

SHRI N. G. GORAY : Because this is 
absolutely wrong. 

MR. DEPUTY CHAIRMAN : Let us go to 
the next item. 

THE FINANCE BILL, 1972 

THE MINISTER OF FiNANCE (SHRI Y. 
B. CHAVAN) : Sir, I move : 

"That the B;ll to give effect to the 
financial proposals of the Central 
Government for the financial year 1972-
73, as passed by the Lok Sabha, be taken 
into consideration." 

The Budget and the provisions of the 
Finance Bill have been before the Parliament 
for about 10 weeks. The hon. Members have 
had opportunities of discussing their main 
features during the course of the general 
discussion and also during the debate on the 
Appropriations Bill. The Finance Bill now for 
consideration is intended to seek Parliament's 
ratification to the proposals to raise revenues 
for meeting the tasks and objectives spelt out 
in the Budget. It will also conclude the 
discussions on the subject. The Bill has not 
undergone any major modifications during its 
consideration in the Lok Sabha and the few 
changes that have been made are mostly of a 
verbal nature or are intended to bring out the 
intention underlying the provisions more 
clearly. My task on the present occasion is, 
therefore, fairly simple. 

By its very nature, the budget can be one 
of the important indicators of our efforts 
towards achieving our goals and ultimately it 
has to be judged by its impact on the state of 
the economy the rate of growth, and the 
direction in which it is moving, for achieving 
the goals the Government has set before itself. 

Hon. Members are fully aware of what the 
current year's proposals envisage for the future 
; they are embodied in the details of the   
Annual   Plan   outlay.   That   we  have 

been able to raise the overall 1 P. 
M-      outlay on the Plan by   nearly 30 

per cent—and this despite the 
great challenge which the nation encountered 
during the past year—is the surest indication 
of the confidence we have in our future. It also 
uuderlines the nation's inherent strength. What 
is equally noteworthy is the distinctive 
provisions for programmes of socio economic 
growth for which the outlays have been 
substantially increased. We have made 
necessary provisions for investments in basic 
enonomic infra-structure, not only in 
fertilisers, petrochemicals and steel-making, 
but also in irrigation, power and port 
development. But we have proceeded much 
beyond that. Through the Budget we have also 
tried to further what is at the core of our socio-
economic objectives, namely to usher in a 
more humane and a more egalitarian society. 
The outlay for various projects intended for 
creating a viable, healthy and egalitarian 
economy as weil as for greater educational and 
employment opportunities firmly sets down 
the directions along which we would like to 
move during the course of the next few years. 

An Annual Budget is, as I said a while ago, 
one of the important indicators of the economic 
progress of a nation. Hon. Members are aware that 
even while we are through half-way of the Fourth 
Plan, we have moved our vision forward and are 
discussing the shape and pattern of the Fifth Five-
Year Plan. There is a certain interaction here, for 
just as the future follows from the present and the 
present follows from the past, similarly our vision 
about what the future ought to be cannot but 
influence some of the patterns of today's decisions. 
Admittedly, the contours ofrihe future are not yet 
sharply etched out ; we I     have just   started   with 
' our   work   on   the 



.175 Finance [ RAJYA SABHA ] Bill, 1972 176 
rShri Y. B. Chavan] 

Fifth Plan ; various suggestions and ideas 
emanating from different quarters will need to 
be synlhesised before the Fifth Plan assumes a 
more coherent shape. But there is one 
objective which will supersede all others in the 
Fifth Plan. It is that the underprivileged in our 
society must get an over. whelmingly larger 
share of plan- benefits and a bigger share of 
the total developmental outlay must be 
allocated for schemes furthering their progress 
and welfare. Irrespective of whether the sector 
is agriculture, industry, small-scale enterprise 
or service the stress in the Fifth Plan would be 
to earmark a substantial part of the aggregate 
expenditure for ensuring development amongst 
the least privileged sections, for improving the 
conditions of the very poor and for making 
concentrated and special efforts for bringing 
development to the backward regions of the 
country. 

It is a major objective of the Government's 
policy to bring about a greater equality in the 
distribution of incomes and wealth and to 
bring about a greater degree of social justice. 
Our plans and po'icies have been oriented 
towards the achievement of these goals. The 
changes made in the tax structure during recent 
years, nationalisation of leading commercial 
banks, taking over of the management of 
general insurance, the guidelines given to 
financial institutions in regard to convertibility 
of loans into equity and the provision of easier 
credit to small and new entrepreneurs in 
industry and agriculture are some of the 
important aspects of the wider economic 
strategy of the Government. The management 
of coking coal mines and the copper industry 
have also been taken over in the larger 
interests of the country pending 
nationalisation. We have made significant 
advances in bringing within the domain of 
public sector undertakings a larger share of the 
export and import business. The increased plan 
outlay for the current year will take the public 
sector a stage further in controlling the 
commanding heights of the economy. 

I will now refer tq one or two aspects of 
the taxaiion proposals. One criticism that has 
been levelled against the Budget proposals is 
that the corporate sector has been let off rather 
l ight ly . -  An important point that is 
sometimes-lost sight of is that nd part of 
income-tax paid by companies is 

treated as payment on behalf of the share-
holders. Thus, dividends declared by a 
company out of its after-tax profits are again 
charged to tax in the hands of the shareholders. 
Although inter-corporate dividends are taxed 
on a concessional basis, dividends received by 
non-corporate taxpayers aTe charged to tax in 
their hands at the rates applicable to their 
personal income. Furthei, where the 
profitability of a company exceeds 10% of the 
capital employed, surtax under the Companies 
(Profits) Surtax Act is also levied. After taking 
into account the surcharge of 5% on the basic 
income-tax payable by companies as proposed 
in the Bill, the aggregate rate of tax plus 
surcharge will, in the case of domestic 
companies, vary from 47.25% to 68.25%. In 
the case of foreign companies, the general rate 
of tax will be 73.5 per cent. It may also be 
mentioned that the special dispensation in the 
case of domestic companies engaged in 
specified priority industries, under which such 
companies are entitled to a deduction of 5 per 
cent of profits attributable to such industries, is 
also being done away with. Some of the 
important concessions which were allowed in 
the past were withdrawn under the Budget 
proposals for the preceding year and the 
incidence of tax on companies was also 
increased as a result of certain structural 
changes then made in the tax laws. Viewed 
against this background, 1 think the criticism 
that the corporate sector has been let off lightly 
is not well founded. 

Government has already given notice that 
development tebate will not be available ill 
respect of plant and machinery installed after 
31-5-1974. The rebate has outlived its ut i l i ty 
and we have now to think in somewhat 
different terms in regard to our future 
programmes of industrial development. As 
already indicated in my Budget Speech, I 
propose to come up with specific proposals for 
granting tax incentives to labour-oriented 
industries, especially those set up in backward 
areas. 

I am very gratified to note that, by and 
large, the proposals made by me relating to 
indirect taxes have not met with any serious 
criticism either in the House or outside, except 
perhaps as they relate to kerosene. The hon. 
House is aware that, not yith-standing the' need 
for raising resources, I; had, in deference to' the 
views*expressed  in 
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both the Houses, announced a reduction of two 
paise per litre in the additional levy of six paise 
per litre imposed on kerosene. This entailed an 
annual loss of revenue of Rs. 12 crores. 

The reactions to the other items affected by 
the Budget proposals have been generally mild, 
as judged by the representations that usually 
flow in after the announcement of the 
proposals every year. One of the points that 
have been made is that prices will be under 
pressure as a result of the Bjdget proposals. 
Some have asserted they will rise by 6 to 8 per 
cent. The "all commodities index of wholesale 
prices" has, however, remained steady before 
and after the Budget. On the Uth March, 1972, 
it was 192.5 and on the 22nd of April it was 
192.0. Inflationary tendencies are presently a 
worldwide phenomenon in both developed and 
developing countries and we are also not 
immune. But we have been taking various steps 
to keep it within bounds as we are very 
conscious of the need for price stability. We 
have been taking measures for increasing 
production of agricultural and other 
commodities which is the basic solution for 
keeping prices down. We have also taken other 
measures like ensuring an adequate supply of 
foodgrains through a network of fair price 
shops, ensuring supply of other essential 
commodities like coarse cloth salt, etc., 
imposing monetary restraints on credit 
wherever needed, and a number of other 
measures of which the House is fully aware. I 
would only like to point out that for the period 
1967-71 the increase in wholesale prices in 
India has been only about 11.7 per cent, which, 
on an average, works out to 3 per cent per year, 
which is lower than that obtaining in quite a 
number of other countries. 

Sir, indirect taxes, specially Central excise 
duties have now become the major source of 
Government revenues. This is because in a 
developing economy the scope for revenue 
from direct taxes is necessarily limited. 
Further, in our country there is also a 
constitutional bar for taxing farm incomes by 
the Centre. The continuing increase of revenue 
through Central excise duties is also an index 
of the progress of industrialisation of this 
country and the changing pattern of 
consumption in the country as a whole. The 
diminishing contri- 

bution from customs duties to the overall 
revenues from indirect taxes is a measure of 
the degree of self-reliance we have been able 
to achieve. I shall quote, in this connection, a 
few examples of the comparative figures 
between 1951-52, and 20 years later, in 1971-
72 of the production and consumption of a few 
of the excisable commodities. The 
consumption of sugar in 1951-52 was 11.26 
lakh tonnes and the estimated figure for 1971-
72 is 40 lakh tonnes. Cigarettes is an example 
where although the duties have been going up 
frequently, the consumption which was 21,000 
million (numbers) in 1951-52, is now touching 
64,000 million. Petroleum products of which 
the production in 1951-52 was about 0.2 
million tonne is now 20 million tonnes. 
Production of tyres has increased from 0.8 
million in 1951-52 to 4 million. These few 
figures I have quoted would, in a way, 
indicate, as I said, the changing pattern of 
consumption in the country brought about by 
increased industrialisation, increased 
production and increasing self-reliance. 

However, while tapping this source o 
indirect taxes, we have been careful to se< 
that we endeavour to progressively brinj 
down the proportion of contribution tc 
revenue by wage goods, such as sugar 
matches, vanaspati, soap, footwear, etc. 
would only like to point out that the per 
centage of revenue contribution by wag 
goods which was 53.7 in 1953-54 has no\ 
come down to 21.5 only. 

Sir, I have elaborated somewhat i dealing 
with these points relating to ind rect taxes 
because I am well aware of th concern of 
hon. Members about some < the levies but 1 
would like to assure thei that same of these 
levies would not ha* been resorted to had it 
not been necessar for me to meet the 
pressing demand fc additional resources for 
development an other purposes. I would, 
therefore, urg on them to view them against 
the large background in which they have 
been mad 

Sir, I move. 

The question was proposed. 

MR.    DEPUTY  * CHAIRMAN:    T 
'first speaker after lunch will be   Mr.    T. 
Singh. 
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The House  stands   adjourned   till   2.13 i 
P.M. 

The House then adjourned for 
lunch at thirteen minutes past on« of 
the clock. 

The House reassembled   after   lunch   at 
fifteen minutes past two of the   clock. 

• 
MR. DEPUTY CHAIRMAN in the chair. 

SHRI T. N. SINGH (Uttar Pradesh) : Mr. 
Deputy Chairman, Sir, Listening to the speech 
of the Finance Minister one felt that the 
country's economy was in very good shape, 
the wholesale prices have remained 
unaffected, almost constant, according to 
some figures he quoted, that we are on the 
way to rapid progress and that industrial 
activity is on the march. But is that really so ? 
That is a question which we must ask at this 
stage. 

Now the difficult position in regard to 
prices is a fact which is probably known to 
everybody. Wholesale prices are no indication 
of what is the real level of consumer goods 
prices. They do not give a correct picture so 
far as the average consumer is concerned. The 
consumer today, you and I and the man in the 
village even, knows very well how goods of 
daily use have become costlier than what they 
were one or two years ago. Deficit financing 
has been increasingly resorted to. The various 
States have had deficit financing of the order 
of about Rs. 200 crores in one year alone. The 
Centre has had a deficit of the order of Rs. 3?0 
crores. 1 say as an economist, as one who 
knows something of our planning and 
developmental strategy, that a rising price 
spiral, an inflationary spiral has set in, in this 
country. Whatever we do, this rising price 
spiral seems to persist and no Finance Minister 
for the last six or seven years has been able to 
find a solution to this problem. If we do not 
and cannot check the inflationary spiral the 
result will be that as there was devaluation of 
the Rupee sometime ago, we may have further 
devaluation of the Rupee and the pressure on 
prices will con» ti'nuotisly increase. Therefore, 
I do not agree  with    the  diagnosis  of the  
Finance 

Minister that everything   is  hunky-dory   so far 
as our economy is concerned, 

He talked of the Fifth Plan   which  was said 
to be under preparation.    He said   we have 
learned  frdrn   experience.    I had had Occasion 
to  go   through  carefully the Midterm Appraisal 
of the Fourth  Plan.     Now while preparing the 
Fifth Plan one has   first to take a judgment as   
to   what will be   the level of the economy, say, 
in 1974.    One of the estimates in the   Mid-term  
appraisal of the Fourth Plan Is   that  8,2   million 
tonnes of steel ingots will be manufactured in 
1974. What   is   the position   to-day   ?    
Hardly 6 million tonnes of steel ingots are being 
produced.    Is it   contended   that   in   the   less 
than two years now left to us,   there will be a 33 
per cent increase  in steel  production, with all 
the sorry record that we  have had in the past ?    
And steel is the  centre-piece of all planning,    If 
our basic,   fundamental approach Is wrong, I 
daresay the   Plan   that will be   built   on   this 
will be defected and wrong.    We shall, I   am   
sure,  repeat  for this unjustifiable optimism.    I 
was responsible for the preparation of  the   
Third   Plan. We had a similar mid-term   
appai^al of the Second  Plan.    And  when   I  
pointed   out that according to that appratsa1,   
the level of the economy will be at   a    
particular  stage and not as projected,   everyone 
said,   "No, ho, let us think in a big way.      We   
should be optimistic.  We are not pessimists. 
Therefore, let   us  assume    a higher   level of 
the economy at the beginning of the Third Plan". 
I   was   overruled.     And   the result was a 
Third Plan which went all away. The Fourth 
Plan has also suffered the same fate.      Are we   
going   to  repeat   in the   Fifth Plan the same 
mistakes ?    Therefore, I urge strongly on the 
Finance    Minister   that   he   should have a  
second   thought   over things before trotting out 
optimistic arguments. 

Here I demand one thing. We have talked 
of socialism quite a lot. I have been talking of 
it since 1934. I was one of the first associates 
of Acharya Narendra Dev and Jawaharlalji also 
when there was a long correspondence with 
Gandhiji about socialism. But have we really 
been serious about it ? 1 want to ask. And we 
really mean it even today 7 What is the 
position ? There is no change in our way of life 
here in Delhi. Things appear to' be going on 
raersily for us,   Though out of 50 crores of 
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people, at least 30 crores will not have an 
income of more than one rupee a day, here as 
Members we charge Rs. 51 a day. I am sorry 
ibr it. I am here as a Member, but I say in all 
sincerity that I feel that I am doing something 
or something is being done which ought not to 
be done in the context of the poverty of our 
people. Can't we do something to change our 
way of life? Otherwise how are we going to 
bring socialism ? Mere talk of "isms" is not 
going to help us. This craze for public 
undertakings has actually resulted in State 
capitalism on a large scale. There is a 
hierarchy of the bureaucracy which to-day has 
replaced the capitalist evil in state enterprises. 
We have to see that this kind of bureaucratic 
aristo-racy ceases to exist. But how can we do 
it ? Sir, because of my engrossment with steel, 
as that is the centre-piece of planning, I have 
visited more than one sleel plants, and 
recently I visited a steel plant. I have come 
back very disappointed. And what pained me 
still more was the story trotted out here and 
statements given by the Minister about this or 
that failure in the steel plants is misleading, 
wrong, and, if I may say so, false. Unless the 
Ministers understand the reality of the 
situation, nothing will move. What is the 
position of our administration ? I was a 
member of the Administrative Reforms 
Commission. We have suggested something 
like an Ombudsman for Ministers. That has 
not been implemented. Have we not been 
hearing complaints in regard to our Ministers 
? Why has this recommendation not been 
implemented yet ? In the last Parliament 120 
Members filed a Memorandum before the 
President against the Government of Haryana 
about some misdeeds of the administration 
and corruption, etc. What was done ? Nothing. 
As if the Members' representation had no 
value, it was thrown into the dustbin. If high 
Government personalities are going to be 
protected in this way, matters will not 
improve, I can assure you. I have some 
experience of administration. 1 had occasion 
to prpbe into our administrative system. And 1 
can tell you today : "corruption is on the 
increase... I am saying it in all sincerity. I am 
not saying it with a view to attacking any 
person or because I am sitting here in the 
Opposition. I wish my words will be given the 
weight they deserve. We cannot bring about 
our socialistic reTorms if we have got^ an 
administration which is rrarimt     ' «"•» 

of those—though I sit here in the Opposition—
who felt that after the uncertainties of the last 
two or three years, we are now going to have a 
stable administration. Indiraji has got a stable, 
a very'big, majority The people have given her 
support. Believe me, I admire her acumen, 
political acumen, and many of her qualities. I 
may say that. I may be permitted to make that 
appraisal of her. But I am saying so because 
the next thing that I am going to say is not so 
palatable. I wish the people in power are care-
ful of sychophants and flatterers. They gather 
round centres of administrative power; quite a 
lot gathered around the then Prime Minister, 
after 1957. Today quite a lot of them are also 
seen around persons in power And their 
flattery is very suitable. I want to say here that 
the Prime Minister and her Ministers should be 
very careful of such people. 

I want to name here in this connection our 
Economic Ministries such as the Ministry of 
Foreign Trade and Ministry of Industrial 
Development which need to be looked at from 
the point of view of corruption which I have 
mentioned. There are things occurring in these 
Ministries which will not be credit to any 
person. I can say that with some knowledge of 
things. It is not a pity, therefore, that hardly 
one year after the last general elections which 
gave such an overwhelming majority to our 
Prime Minister such things should take place ? 
I say that the people have placed their affection 
and love in the Prime Minister in ample 
measure. All credit to her for that. But if she 
does not use this opportunity to clean up the 
whole administration and get rid of corrupt 
people in high positions this country will come 
to a sorry pass. Let me be permitted to say that 
very frankly. I do not want to enter into any 
details or accusation. That has not been my 
practice. But I am saying it today because I 
feel compelled and impelled to say so, I felt I 
shall not be doing my duty by my people and 
by this House, if I do not speak frankly about 
such things, though as a rule I have been quite 
a modest and soft-spoken person. 

I was talking of. socialism. May I suggest 
in all humility that if you want to bring about 
socialism instead of just defininj or  redefining 
the Industrial Policy Resolu- 
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and wage policy.   I want to see a clear and 
categorical statement from the Government on   
the National Incomes and Wage policy. If that   
is   not   there   and   if  the   present system   
continues,   we   shall   be   betraying the cause 
of Socialism.      I   bow   down   to none   in my   
regard for   and  allegiance   to Socialise.    I   
want  socialism   to   come to this   country.    
What   else   can this country have   wiih nearly 
4C crores   of people living at     mere   
subsistance  level ?    Only   5   per cent   are   
well   off  and 90 per cen; are in a bad state. So, 
Socialism is the best objective for   this   
country.   There   can be  no doubt about that.   
But for that purpose, a strategy has   to   be 
worked out.     So   far   the   only strategy   I 
have   heard of is nationalisation of industries.     
My young friend   there, Shri Krishan     Kant   
is   a   great    enthusiast   of nationalisation of 
industries.   But I ask yon, if that is so, why 
have we left untouched the Lever   Brothers,   
Western    India Manufacturing   Company, 
Union Carbide, Philips and GEC manufacture 
lamps and bulbs ande lec-tricals   and   of Coca   
Cola, all manufacturing consumer goods   of 
daily use and enjoying virtual monopoly ?    
These monopolistic concerns   remain   in 
foreign   hands and we proclaim   we are 
bringing   about  socialism. You  go   to any   
public sector   undertaking and  look   at the 
posh houses in which   the Managers   and the 
Assistant Managers live. I am   telling   you,   
similarly   placed people don't   get that 
convenience   and comfort in Delhi   even.    
That is the position.    I have seen   this   and   
my heart   wept, because the poor   taxpayers'   
money  has   been   poured into these public 
sector   undertakings.    And they have beer, 
running at huge losses, crores of  rupees   worth   
of  loss,   more   than   the capital invested and 
yet, people in positions of responsibility there 
seem to live in luxury and   comfort.      Is  it   
socialism ?    That is what   I   ask.    Therefore,   
we have got not only   to revise  the Industrial 
Policy Resolution,   but  also   to define   thy in 
clear and unambiguous terms the national 
income and wage policy. 

Sir, the Induslrial Policy Resolution that 
we have, I am afraid, makes in some sense a 
negative approach. What industries shall be or 
shall not be in the public sector, that kind of 
definition *is to be found there while certain 
sectors preferably cooperatives have been left 
free to develop in the country. Now all   these 
years' experience should not 

concede that co-operatives   are not succeeding 
in this country.    Probably there may be more 
scandals   in co-operatives than   in any other   
sphere.    Jf that is   so, what else are we to do ?   
Can the real technical workmen who   work     
on   the    machines—I am   not talking about 
the engineers who are generally supervisors  
only—have     respect    for   the management ? 
Sir, in   my own  way, when i was a   Minister,   
I was  approachable  to all and   even   today,   
during   my   visits   to the public sector  
projects, 1 have have   occasion to talk   to and 
discusss   matters   with these young   technical 
workers,   the technological workers   very   
freely   and   they know more about  those   
projects  than what the reports say which we get 
from our General Managers and others.    I can 
say this.   The stories we hear about them in this 
House from Treasury benches   are misleading.    
The story  told to us about the Bhilai coke oven 
break-down is misleading.    Take   the   Bokaro 
Steel Plant. God help us!     Kow   costly   it has 
become, how costly   it is becoming !    And, 
Sir, what are the   people doing   there ?   
Kuljians are one   of the contractors for the 
project, they are   supplied   with   drawings,   
given by the Russians   and as Consultants and 
Engineers, they pass on those very same 
drawings to the Hardwar   Heavy   Electricals   
or the Bhopal Heavy   Electricals   for  the 
manufacture   of various   items   and Kuljians 
charge fees for that.    This is happening !  I 
hope somebody will look into this. 

Sir, I was very enthusiastic when the 
Industrial Policy Resolution was passed in 
1956. I was also a Member of the Select 
Committee on the Industries (Development & 
Regulation) Bill and I then thought it would 
help us bring in socialism. But, experience 
today tells me that the policy enunciated in the 
Act cannot bring about socialism. Whatever 
amendments we may make, howsoever much 
we may tinker with the Industrial Policy 
Resolution, matters are not going to improve. 

Sir, I think I am nearing the end of the 
allotted time to me I have no desire to encroach 
upon on anybody else's time. I want to say here 
that time has come when we should be frank. I, 
after looking at various public sector 
undertakings, have come to the conclusion that 
there is need of a Parliaments Commission to 
go inlo them. The nationalized batiks are 
running  worse  than 
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because   I   am  one   of   the  advocates of 
that. Our steel plants are running   at   50°/o or 
60% capacity when the Tatas,   and others are 
running at 90  per cent   capacity.   How can 
we, with what face, say that we are managing 
things better in the public sector when the 
same industry is managed better by   the 
private sector. They may have all the faults. 
But we have our own   faults.   Let   us   spot 
them. Let us diagnose our ills. And for that 
purpose, I suggest it is necessary to   have a 
Parliamentary Commission. The time is ripa 
enough for a high level inquiry commitlee to 
go into the entire question of  the   strategy of      
public    sector.      I      appointed     an inquiry     
committee      to     go     into    the Durgapur   
coke     ovens   plant.     But   that was not a 
single ailment.   Its diagonsis  and cure   alone  
will   not   help   matters...(Time bell rings). 
We have got to see that we   find a real 
solution of the problem of the public sector. 
Prices are rising,    inflationary   pressures are   
occurring.   Inflationary spiral  has set in. Our 
public   sector   undertakings,  on which we lay   
great   hopes,   are  in   a   bad shape.   Our   
administration which   is responsible   for 
administering our policies is in a bad shape. I 
am not saying anything, Sir, in a spirit of 
finding faults.   I am past that age, I can assure 
the House. We are   not   having many friends 
in this world. We have recently had a war. 
God forbid, things may flare up again.   Do we 
or do we not need to be prepared for such 
eventualities ? If we need to be prepared for 
that  purpose,   where is   the time (or that ? 
How can we allow our public sector   
undertakings,   to    run   badly   for a. single 
day even? How can we allow the price spiral 
to go on increasing every   day ? How can we 
go on having deficit financing all the time and 
setting a price  spiral   in motion ? How can   
we  afford   all   these   things.   So something 
has to be done, and that too very promptly. 1 
beg of this House to endorse my suggestion. I 
beg of all parties, with all sincerely, that let the 
Members of Parliament  sit down in a 
Commission It doesn't matter who sits. Some 
of us will lead evidence. We will have an 
opportunity of that at least. And let us 
diagnose our ills.   Let us not spare ourselves.    
Let   us not live on fond hopes. Let us 
seriously think what should be the correct 
strategy for bringing in a socialist society in 
this country.    That is very essential.   I hope 
my suggestion   will   not be brushed aside. I 
am saying this after a gieat deal of thought and 
study of the situation. 

Thank you very much. 

SHRI M. ANANDAM (Andhra Pradesh : 
Mr. Deputy Chairman, Sir, the Finance Bill, 
1972, is notable not for its bite —as we see 
that not more than crores is the additional 
revenue that is contemplated undo the direct 
taxes—but it is notable for variou: other 
features in the Bill. Onf of the notable features 
is the spread of taxable income to include the 
income from lotteries, crossword puzzlss and 
such other things, and it has brought into the 
ambit of taxation all these types of gaming 
profits. It is again for the first time the Official 
Memorandum given along with the Fina nee 
Bill mentions " that exemption from tai of 
such receipts is not in keeping with th< 
principle of taxing persons with equal capacity 
to pay". I think this is probably the firs time 
that officially the Government hav come out 
with a proposition like this. 

Sir, after taxing capital gains, afte taxing 
casual income from gaming contract what is 
excluded in this casual income. Is not high 
time for us to delete the exemptio given to 
casual income from the provisior of the Act 
and make all types of casu: income taxable 
under the Act ? If the Gov< rnme-nt at all 
feels that any particular ty[ of casual income 
should be excluded fro the ambit of taxation, 
they can very we give that exemption for that 
particular thir Otherwise I am of the opinion 
that all cast al income and, in fact every type 
of incon from whatever wurce it is derived, 
shou be taxed wholly and wtihout excep tion. 

Another significant provision in t Bill is 
the one relating to the co-operati societies, 
where co-operative societies s exempt from 
wealth tax. Having gone tht ugh definition 
of "company" in the Wea Tax Act wherein 
companies are exen from wealth tax, it is 
very strange from to find that companies 
which are incor rated outside the country 
and have a pi; of business in India are 
exempt from we£ tax. I have not been able 
to compreh< why that type of exemption is 
given to th companies which are foreign 
companies, we analyse the situation where 
dome: companies are exempt from weatth 
tax, i based on the principle that sharehold 
who have shareholdings in the companies, 
cause they pay wealth tax on their sh< 
holdings it is felt that taxing again a comf 
on its wealth would mean double tax. Th 
fore, it is felt that  the  company   shouli 
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sxempt from wealth tax, But I do not find iny 
reason why foriegn companies establi-hed in 
India where none of the shareholders >r the 
shareholdings are subject to wealth ax should 
be exempt from the wealth tax.! vould, 
therefore, plead thet at least when he Taxation 
Laws (Amendment) Bill which 5 coming up 
very soon is placed before the rlouse the 
Government would consider whe-her foreign 
companies having foreign share-lolding 
should not be taxed under the vealth Tax Act. 

Even if foreign companies are not to be 
xempt just because they have got a place )f 
business, I do not see any reason why jerely 
because a foreign company whichdoes lot 
havea plrice of business in India should se 
taxed under the wealth tax. You know, v!r. 
Deputy Chairman, that there are a lumber of 
collaboration agreements entered nto by 
foreign companies with Indian com->anies. 
Though they do not have any place >f 
business in Tndia they carry on trade vith 
Indian companies and, at the same ime, just 
because they do not have a place if business 
they are taxable under the pro-isions of the 
Act. If the Government hooses to exempt 
these foreign companies ist because they have 
a place of business, iien why should they tax 
campanies even if tiey do not have a place of 
business in ndia ? 

There is one welcome feature in the ill and 
that is the one relating to tax de-ucted at 
source in respect of persons who irry out 
contracts of work. I have been ying to find 
out what could be the defini-on of 'contract 
of work'. There are two laces in which 
contracts are brought into le ambit of the 
provisions of the Act. One the section 
dealing with contractors who jve taken 
contracts of work for supply of ateria! and 
services. Where there are con-acts woith of 
more than Rs. 50,000, they ust report to the 
Income-Tax Officer iving a jurisdiction over 
them within 30 tys after taking the contract. 
The words ed are 'contracts of work', 
'services' and ipply of goods. And the other 
is the sec-m which now deals with the tax 
deiuc-in at source. The words used are 
'carry-% out works'. Even the services reide.-
ed 1 professional workers, like Architects 
ivertisers, Designers^ or even Solicitors, 
lartered Accountants and   others   can   bi 

interpreted as 'contracts of work'. If that is so, 
is it the intention of the Government that those 
who pay to these professional people 
under'contract of service' should also deduct 
this 2 per cent tax while paying them, of 
course after taking into consideration that the 
services rendered by them are subject to a limit 
of Rs. 5,000 ? Appropriate explanation has got 
to be given so that there may not be any 
confusion with regard to collection of tax at 
sourcein respect of payments made to these 
professional bodies. 

There is one surprising feature in this Bill 
ivhich is really annoying me. That relates to 
capital gains on jewellery. Mr. Deputy 
Chairman, this is a very peculiar provision in 
the If anybody sells jewellery with a view to 
getting it converted into some other ornament, 
the gain made on the sale of this jewellery is 
exempt from taxation. Since we are wedded to 
all those phrases like social justioe, equality 
and other things, is it not high time to shed all 
our pomp and pleasure for jewellery ? Why 
should there by any exemption if anybody sells 
jewellery and wants to reshape it into some 
other ornament ? We should discourage people 
from having money in the shape of jewellery. If 
at all there is bound to be any type of 
exemption, I would only say that it should be 
allowed only in cases where anybody sells 
some unproductive asset and tries to put it into 
productive asset i.e. by making him invest in 
industry and so on Then, the capital gains made 
on the sale of the jewellery must be exempt 
from taxation. This probably would be a better 
way of ploughing non-productive wsalth into 
productive wealth. I do not think the exemption 
now given is desirable. It is not in keeping with 
the spirit of our own Co nstituiion. 

Mr. Deputy Chairman, there is recently a 
report of the Direct Tax Enquiry Committee 
submitted by the Wanchoo Committee. We all 
know that the name of this Committee goes by 
the name of 'Committee on black money'. They 
have made a number of recommendations with 
regard to checking evasion. One of the 
recommendations made by them is that the 
marginal rate of tax now in India is nearly 97.5 
per cent, and that being highly confiscatory, it is 
necessary to reduce the rate of tax so that the 
evasion 
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can be controlled. I have my   own   doubts, 
Mr. Deputy Chairman, whether   this   parti-
cular    recommendation    will    implemented. 
My personal view is evasion is there   at   all 
levels of income.    I have   been practising in 
the field of taxation for over 30 years and I can 
say with some authority   that   there  is evasion    
at   every   level    whether     it     is Rs.   
10,000/-   or JO lakhs or   Rs. 10 crores. The 
only   thing   is the percentage of honest people 
at the lower levels is   more   than   at the 
higher level.    Let us take into conside-ration 
the past experience we have had with regard   
to    the level of taxation   we had in India.    
The 1957-58 Union Budget   for the first time 
reduced the rates   of   taxes   from 91 per cent 
to 81.5 per   cent in the case   of unearned 
income and to 77   per cent in the case of 
earned   income.     From 1957-58 to 1961-62 
the   same rates continued   and   the Wanchoo 
Committee has said   in its Report that the   
total evasion   estimated in 1P61-62 is Rs. 8i0 
crores though one of the Member has said that 
it is not Rs. 810  crores   but it is Rs. 1100 
crores.    When with   a   rate   of tax of 77 per 
cent the Committee itself says that there  is 
nearly Rs.   1100 crores of evasion how do we 
expect that   with the lowering of the rates of 
taxes   we will be able to control or check 
evasions ?      My feeling   is we should lake 
into account the  experience of another 
Committee which has   gone   into this question 
of   taxpayers' morality.      This Committee   
has   said    that   the   taxpayers' morality is 
always at   a low   ebb  whatever the   income.      
As  a   matter  of fact,   the Direct    Taxes   
Administration    Committee appointed for this   
purpose  some   time   in 1962 went in depth 
into this important question and they also 
studied the tax structures in countries like the 
United  States of America, the U.K., France 
and other   countries where the maximum rate 
of tax   is only   50 per  cent  and   they came to 
the conclusion that there is evasion even at the 
50 per cent level in those countries.    So my 
submission to you is that merely lowering   the 
levels of taxation is not going to check evasion. 
It is something else that we have got to do 
rather radically to see that there is   no evasion   
at all. 

I would, however, justify the lowering of 
the rates of taxes on some other grounds, that 
is, on human grounds. We know that of the 
two million taxpayers we have in India there 
are only 40,000 taxpayers who pay   tax     on 
an  income   of   more   than 

Rs. 50,000/-. I must consider that these 40,000 
assessees are the only honest asses-sees who 
come forward to pay their legitimate taxes. 
They have been paying through their nose 
whatever the rate is applicable to them. Just 
imagine that a person who is getting more than 
a lakh of rupees is asked to retain for himself 
about Rs. 2500/- and pay the balance of Rs. 
97,500 to the Govt. It is her; the ii J nin 
element co:rt3i in. Man is after all selfish and 
he would like to keep a fairly large junk of it 
for him>elf but we know that in the kind of 
social set-up that we want to have in the 
country we cannot ailo^v him to have whatever 
he wants to have. Bat the point is, let us give 
him some incentive for saving. That is what is 
necessary at this particular juncture. We have 
given various types of incentives, where he 
contributes to provident fund, where he pays 
insurance premium and other things but 
suppose he takes out a percentage of his 
income and invests it in an industrial 
undertaking don't you think that he deserves 
some encouragement in the form of tax rebate 
especially when he has put his money to a 
productive purpose ? I think the Government 
should think in terms of giving some type of 
incentive for saving than giving any rebate at 
the higher levels of taxes, (Time-bell rings). 
Mr. Deputy Chairman, kindly give me five 
minutes and I shall wind up my speach. 

Many suggestions have been made for 
plugging   loopholes   in the   Report  of   the 

Wanchoo Committee. My 3 P. M-       
feeling is that  there   is more of 

factual evasion in this country 
than legal evasion. Even at the last Select 
Committee on the Taxation Laws (Amend-
ment) Bill, when one of the Members of the 
Select Committee wanted to know what was 
the percentage of individuals who had been 
throwing their self-acquired property into the 
common hotch-pot of the joint family, the 
reply given was that a sample survey had been 
made and it was found that not more than 0.2% 
of the assessees in the great cities of India, in 
the four metropolitan cities, had resorted to this 
type of throwing separate property into the 
common hotchpot of the joint family. We have 
been seeing on various occasions that 
amendments are being brought to plug 
loopholes and to see that legal avoidance is not 
practised. I feel that the percentage of legal 
avoidance is not more  than   5 to   10 per cent 
and   it is not 
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worth while complicating the entire tax law for 
the purpose of saving this 5 to 10 per cent tax 
avoided legally. I would request Government 
only to see that factual evasion is stopped for 
which purpose, I know, the law is very 
rigorous, the penalties are very rigorous, and I 
understand that in the recent times there have 
also been launching prosecutions against the 
tax-evaders and that they have acted as 
deterrents for persons thinking of evading tax. 

Mr. Deputy Chairman, there are various 
other types of recommendations made by 
Wanchoo Committee but I do not wish to take 
the time of the House in commenting on those 
things. The Finance Consultative Committee, 
I understand, is going to take up these matters 
and discuss them   in detail. 

Before I conclude I want to say one thing 
and then conclude. We know that the Sixth 
Finance Commission is being appointed for 
allocation of funds between the Centre and the 
States. There has been a cry on the part of 
some of the States, especially Tamil Nadu, 
that there should be greater autonomy allowed 
to the States. While I do not say that there is a 
similar cry from other States, there has been 
the insistence by the other States that the funds 
that they are getting to implement their own 
Plan projscts are not adequate and their own 
avenues of taxation have diminished or are 
completely saturated and they cannot get any 
extra resources from their own taxation 
avenues. Therefore, they have been coming to 
the Central Government for various purposes, 
such as grants and other things. I want that the 
Government should refer this matter to the 
Sixth Finance Commission to find out whether 
a reallocation of powers of taxation can be 
made between the States and the Centre so that 
the States get more powers for collecting the 
taxes. That has also become necessary. Unless 
that is done, this dependence of the States on 
the Centre will increase and you know, with 
all types of regional imbalances with which 
this country is suffering, there is always going 
to be a jealousy among the States which are 
prosperous and which are not prosperous. 
Therefore, I suggest to the Minister for 
Finance to make it a term of reference of the 
Sixth Finance Commission, namely whether 
the possibility could be explored for 
reallocating the tax avenues between the 
Centre and the States. 

Thank you, Mr. Deputy  Charman. 

SHRI     BALACHANDRA      MENON 
(Kerala) : Mr. Deputy Chairman, Sir, after 
hearing the Finance Minister's speech one is 
tempted to think that we have now come to a 
stage where the crisis will be over, we might 
find ourselves in a good position and the 
country might take a leap forward. But act 
ually is it the position ? Of course, we have 
increased our agricultural production, but in 
industries we have not been able to make 
progress. Even in the agricultural sector we 
have seen that there are certain sectors like 
pukes and sugarcane where we have not 
improved. The production of oilseeds has gone 
down. This is what has happened. After all, 
what we have been doing in spite of the tall 
talk is just to coninue with the old policies. It 
is no more than that. A huge mandate was 
given to you. Many people have imposed their 
confidence in you, but have you been able to 
do anything concrete to improve the conditions 
of our masses ? Have you been able to do 
something to improve the conditions of the 
industrial workers and the agricultural workers 
who are the main producers of wealth in the 
country ? My own feeling is that you have not 
been able to do much. The old method of 
capitalist planning goes on. It is not a socialist 
plan. While in some sectors there is a slight 
improvement, in other sectors there is a sliding 
back. This is what has happened. After all, we 
are in a crawling stage. I would, therefore, say 
that it would be wrong to say that the 
conditions of our people have improved 
actually. To a certain extent it has gone down. 
Thanks to the deficit financing that we have 
resorted to, the cost of living has been rising. 
The Finance Minister was trying to point out 
that, while here the average rise per year is 
about 3 per cent per year, in some other 
countries it. is much more comparatively. But 
in a backward country like ours where the 
people are poor where the ordinary man is not 
able to get two square meals a day, even a 
slight iucrease in the cost of living is enough to 
ruin him. For a man who is dying that is 
enough. I would, therefore say that we cannot 
be complacent. There should be an entirely 
different strategy. If the strategy is to have a 
self-reliant economy, both in agriculture and 
industry, then the tactics will have to be 
different from what yon have been following. I 
would, therefore,   suggest 
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that at least the following things should be 
done. Regarding food grains ihere is no 
justification for the wholesale trade to remain 
in the hands of private individuals. Food is 
something which everybody requires. Any 
increase in the price of foodgrains anywhere is 
going to ruin the country. Therefore, I would 
insist that the time has come when the 
Government will have to take over the 
wholesale trade in foodgrains. Are you 
prepared to do it ? Of course, you are making 
some attempt, but you have not taken over, the 
wholesale trade in food-grains. This you will 
have to do. The surplus that is generated in the 
agrarian sector is really being eaten up by a host 
of middlemen. There are so many people, the 
contractors and middlemen, who trade in 
foodgrains. They eat up the entire surplus that 
is produced. There is nothing left. You are not 
in a position to have any money for investment 
in industry because this is eaten up by a section 
of the trading bourgeoisie, which is not able to 
make use of the money for productive 
purposes. They have to be eliminated. I would, 
therefore, say that the wholesale trade in 
foodgrains should be taken over by the 
Government itself. There should be State 
trading in foodgrains. 

Then we hear a great deal about the crisis 
in the public sector industry. Of course, it has 
not come up to the extent that we wanied. It 
should come up. There is a good deal of 
bueaucratic control over it. The workers are 
not taken into confidence. All these things are 
there. But take the private indurtry, like 
textiles, sugar etc. See what crisis there is and 
how they have ruined our economy. It is time 
the Government came forward and saw that at 
least such absolute necessities of life like 
textiles and sugar are nationalised. We have 
come to that stage. Are we prepared to do that 
? That is absolutely important. So also with 
regard to edible oil. We have been talking 
about the nationalisation of the 75 monopoly 
houses. So much has been said about it. I need 
not repeat it again. But I must say that 
somewhere we should start. They should be 
taken over the iron-ore and coal-mines and the 
drug industries. And a comprehensive plan 
should be there to take over these 75 monopoly 
houses. 

Then, we talk so much about housing 
shortage. People, especially the weaker 
sections of our society, do not have houses. 

A large number of people are still pavement 
dwellers. It is time the Government came 
forward and took the urban land, whichever is 
left. And they should immediately see that 
huge housing programmes are taken up. This 
should be done, and I suggest that a national 
plan for housing especially the weaker 
sections must be immediately undertaken. 

Then, in these days, our State sector 
industries are only taking up the major key 
industries. It is time that consumir industries 
were taken up, it is time that we took over 
industries like tea, rubber, etc, which should 
come under the State sector. Especially, these 
foreign plantations we should take over. If we 
allow these in the hands of the foreign 
monopolists, in another 10 years there will be 
no replanting, and there will be nothing to 
export. The time has almost come to take them 
over. I know some of these plantations in 
Kerala. For example, there is the Kanan Devan 
Tea Estates which has got 25,000 to 30,000 
acres. Apart from some acreage which they 
have left as reserve, they have not carried out 
any replantation except in the planted area a 
few hundreds of acres, and the plants are fifty 
or sixty years old. In another ten years there 
will be absolutely no tea. And most of the 
European plantations have not resorted to 
replanting. The entire econo ny is going to 
suffer unless these are immediately 
nationalised. I insist that the Government 
should take up this matter seriously. 

Then, as has been pointed out, a national 
wage policy must be there. You will have to 
enthuse the workers to see that they come 
forward. To bring about a social change, first 
of all, you must have a clear wage policy, a 
national minimum wage policy in organised 
industries and a mini: mum of Rs. 5 per day f 
or the agricultural worker should be paid. If 
you do that, then the masses will be benefited. 
These are not major social measures, these are 
just small things by which you will be able to 
rally the people. This should be done seriously. 

I also want to point out about workers' 
participation in management. Just giving them 
one or two places in the board of directors is 
not what I suggest. In policy making, in wage 
fixation, ia all the bottlenecks that are there—
to get over the difficulties, you have to take   
them   into contid- 
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these crises will go and you will get the 
earnest help of the workers. I certainly 
welcome the suggetion of Mr. Singh when he 
asked : Why not take into confidence the 
technical wo'ker and find out what his 
difficulties are ?" In my own humble way, we 
have set up a few units in which we have taken 
them into confidence the State Government 
and the workers came together—a new kind of 
joint sector has been set up. Without any 
capitalists, we are building up these units Two 
or three units are already making profits. 

The switchgear factory which we have 
taken up and which the engineering workers 
themselves are running is today making 
profits. It is only just about six months back 
we have set up this unit. If you beleive in the 
workers, you can be sure that most of the 
bottlenecks today can be got over. But the 
difficulty is that most of these engineering and 
small industries and others suffer becase they 
do not get the necessary raw mrterials that they 
require, especially steel. All along we have 
been talking about it but when it comes to it 
you wonld not get it. Coal will not be there 
because the wagon will not come and the 
Railway Minister will come forward and say 
that they have done wonders, that the trains are 
moving faster. As far as I know all the goods 
trains are going slow. The result is slow 
movement of industrial good?, crisis in 
industries, closure of factories, no job. 

SHRI M. KAMALANATHAN (Tamil 
Nadu) : And fast movement of corruption. 

SHRI BALACHANDRA MENON : Yes. 
And this is exactly what is happening. If you 
are able to corrupt the officers you will get 
your wagon first. Your coal will come first. 
And if you do not do that you would not get it. 
Therefore, unless the whole thing is changed 
and the bureaucracy is curbed nothing much 
can be expected. 

SHRI M. KAMALANATHAN : The 
Government has to be changed then. 

SHRI BALACHANDRA MENON : I do 
not think that is necessary. That may be your 
view. Sir, I was saying that I do not think 
much has been done. It would be enough if 
some steps are taken to improve the condition 
of our toiling people. Instead of talking about 
socialism take some 

concrete small measures and people will 
appreciate; otherwise there is danger. That is 
what the people want. Can that at least be done 
? If not, the big mandate that you got will be 
shaken People will lose their confidence. I 
would, therefore, request you to move in the 
direction I have suggested. At least next year 
let us have a Budget and a Finance Bill which 
will not burden the ordinary man with more 
taxes on kerosene and other necessary 
consumer goods. 

This is all I had to say. My own feeling is 
that you have not been able to do mueh. You 
hope to do something and I hope you will 
expedite it. 

SHRI C. P. MAJHI (Orissa) : Mr. Deputy 
Chairman, Sir, while supporting the Finance 
Bill I take this opportunity of making some 
observation regarding the welfare activities of 
the Scheduled Castes and Scheduled Tribes 
taken up by the Government. 

Sir, a quarter of a century is going to 
elapse since our country attained independence 
but the lot of these Scheduled Castes and 
Scheduled Tribes people has not changed so 
far. Hon'ble Members who have seen some 
parts of Orissa, specially the districts of 
Koraput, Kalahandi, Mayurbhanj, Keonjhar 
and Phuibani must have seen that these 
unfortunate people live the life of the beast of 
burden. The modern civilising influence has 
not reached them so far. Money is spent in 
crores in the name of development of these 
people. But I am afraid only a small fraction of 
that amount actually reaches them. The 
Government officials who execute these 
scheme- . . 

MR. DEPUTY CHAIRMAN : Please 
speak a little more loudly, or come nearer the 
mike. 

SHRI C. P. MAJHI : The Government 
offfcials who actually execute these schemes 
do not understand their language and fail to 
gain the confidence of these people. As a 
result, the Scheduled Tribes especially are 
lagging far behind the other communities. Still 
these people live on inedible roots and fruits of 
the jungles. Development projects so far have 
beeu implemented keeping in view some 
political people's prominence and 
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the areas which are populated by the Scheduled 
Castes and Scheduled Tribes have been 
neglected. Especially in Phulbani district, there 
has been no development work so far, and these 
people have been living a very deplorable life. 
Poverty, hunger, disease and illiteracy like the 
arms of steel octopus, hold them in their tight 
grips. Unscrupulous traders, modey-Ienders and 
corrupt Government officials still exploit those 
people. 

Sir, the Government of Orissa has set up a 
department known as the Tribal and Rural 
Welfare Department. But actually the m oney 
spent by the department does not reach these 
poor people Most of the money is spent for the 
pay and allowance of the top brass of the 
department. They have set up one Tribal 
Research Bureau. It is really humiliating that 
the Tribals should be considered as a specimen 
of Jews even to-day. The Government has also 
set up some ashram schools which are 
residential in character. The Tribal boys and 
girls are taught in those schools, I consider that 
thase schools should not function as segregated 
schools. Other communities should also be 
allowed to study in those institutions so that 
there will be intermingling of communities. 
Further a Jot of money is being spent for the 
stipend of tribal boys. But the money does not 
reach the boys in time and the boys actually 
face a lot of difficulties by not receiviug the 
money in time of need. Regarding the 
condition of Scheduled Castes I should say 
they are in no better position of Orissa, Still in 
many parts of rural areas they are considered as 
untouchables. Still ill-treatment, harassment 
and torture goes on in the tural areas by caste-
Hindus. I have received some information from 
my area that recently in the month of March a 
Harijan basti was burnt to ashes by some 
Hindu villagers of Badasamantpur which is 
nine miles away from Cuttack. Similarly in the 
year 1970 poor Scheduled Caste young men 
were beaten to death by some Caste-Hindus in 
Chambalpur district. In the matter of 
employment also these people have been 
neglected very much. The Orissa Government 
framed rules for the recruitment of Scheduled 
Castes and Ssh-duled Tribes. According to the 
rules 16 per cent of the vacancies are reserved 
for Scheduled Castes and 24 per cent are reser-
ved for Scheduled Tribes.    But   these rules 

are only the pious wishes of the Government. 
They are followed mere in deviation than in 
observance. Actually Scheduled Castes and 
Scheduled Tribes candidates do not get a fair 
deal at the time of recruitment to the vacancies 
in the State Government Service. Actually those 
who are already employed in Government are 
being harassed and there promotions are being 
held up. I have seen in she Orissa State Civil 
Service a person who was appointed as a Sub-
Deputy Cjllector in the year 1954 was a 
Scheduled Tribes candidate, and he still 
continues to be a Sub-Deputy Collector, while 
persons belonging to other communities, who 
were recruited as late as 1959 and 1950, have 
been promoted to the post of Deputy Collector. 
Similarly in the Labour Department persons 
who were appointed as Assistant Labovr 
officers in the year 1950 are only District 
Labour Officers—that is, those belonging to the 
Scheduled Castes and Scheduled Tribes—• 
while those belonging to other communities, 
recruited in those times, have already been 
promoted to the post of Assistant Labour 
Commissioner. This sort of discrimination and 
victimisation still continues in the State Service. 
The Scheduled Castes and Scheduled Tribes are 
very much harassed by the the State 
Government, and development work is being 
done on political considerations. And because 
these people have nobody to voice their 
grievances, they have been neglected all the 
time. The Government of India is charged with 
the responsibility of improving upon the 
conditions of these poor and neglected souls 
within a specified period of time. Unless the 
persons who are executing the schemes take a 
serious interest in the proarammes and unless 
their outlook and attitude change, growing 
discontentment will continue. 

SHRI   SASANKASEKHAR   SANYAL 
(West Bengal) : Mr. Deputy Chairman, this 
Bill is almost irrelevant for West Bengal 
because in West Bengal there is really no 
popular government. It is all Fascism there and 
the slogan raised there is : Hitler is dead, but 
long live Indiraji's Fascism. There, from the 
house topi the slogan is going on in all the 
winds and sails : One Party, one leader and one 
objective. The objective is very clear. It is to 
liquidate the present potential opposition. 

Only   the   day     before  yesterday,   the 



 

[Shri Sasankasekhar Sanyal.] Prime Minister 
had a big dig at the CPj (M), at the Naxalites 
and the Jan sangh. The Jan Sangh people will 
look after themselves. I have, therefore, 
nothing to say. But so far as Naxalites are 
concerned, a large portion of them is now 
under the umbrella of Indiraji and they 
constitute the private army of the ruling Party. 
So far as CPl(M) is concerned, it is har phobia 
during day and euphoria during night. The 
Prime Minister wants that there should be a 
Government by a Party, for a Party and of a 
party and the people in general should not   
count.    Why this dig ? 

[THE VICE-CHAIRMAN (SHRI 
V. B. RAJU) in the chair] 

Even Shri Siddhartha Shankar Ray, the 
Chief Minister, while addressing at Madurai, 
was very much marriage-minded. He said: "Do 
not marry the CPI (M)". Does he forget thai at 
one time he was an apprentice mistress of the 
CPI (M) and even then he was considered to 
be too faithless to be retained and therefore he 
had to be dropped. 

If the voters have really thrown CPI (M) 
to the dustbin, why then worry ? Why did the 
Prime Minister, while going to lay down the 
foundation of the Hoogly Bridge, pick up the 
CPI (M) from the dustbin and tried to handle it 
and flash it before the people and told them: 
"Do not swallow this kind of food which we 
have thrown into the dust-bin". 

I will not go to the question of rigging of 
election. We have had enough of it here and 
outside. That apart, I would ask this hon. 
House to consider whether in West Benagl 
there is really a Constitutional or institutional 
Government. In an institutional Government 
in a Parliamentary democracy, a precarious 
and tottering majority cannot be allowed to 
function as a Government. 

Sir, this is the ABC of democracy, 
parliamentary democracy. Similarly, a 
precarious or a nominal opposition is fatal to 
parliamentary democracy, because, after all, 
democracy means government by discussion 
and a sizeable opposition must be there to leaii 
and to pilot that discussion and there mnst 
exist a reasonable   prospect 

of an alternative government. This is the soul 
of democracy. Does that exist there ? This is 
the ABC of parliamentary democracy. Does 
such a climate exist there ? Therefore, the 
Government which exists there is more an 
army of occupation than a popularly 
constituted democratic parliamentary 
government. 

SHRI PRANAB KUMAR MUKHERJEE 
(West Bengal):    Absolutely wrong. 

SHRI SASANKASEKHAR SANYAL: 
Well, opinions differ. You have your own 
opinion and 1 have given my opinion. It is for 
the people to judge. Then, Sir, the 
constitutional question comes up. I am glad 
that my friend tries to understand me by 
interrupting me. I would like to have such 
friends very much. 

Now, Sir, there is the constitutional 
aspect. The Minister takes the oath that he will 
do good to all manner of people. You go to 
West Bengal. You will see that all good is 
done to the people who are directly under the 
persuasion of the ruling party and no manner 
of good is done to those who do not contribute 
or subscribe to the persuasions of the ruling 
party. 

Sir, look at the various dimensions there. 
You go to the legislative sphere. You will find 
that the ruling coalition is the proposition of 
the Government, it is the opposition of the 
Government and it is the juxtaposition of the 
Covernment. So, it is a complete washout of 
all other things. All consultative committees, 
advisory bodies, plan-making machinery, 
relief committees, etc. are all of the ruling 
parly as if West Bengal is identical with the 
ruling party and nobody else comes into the 
picture at all. 

You go to the Writers' Building. The 
Ministers and their officers have been dictated to 
by the ruling party and others have no access 
there, The result is that although all sections of 
the people have to , bear the burden of taxation, 
only those people who belong to or subscribe to 
the political persuasion of the ruling party are 
able to get appointments, business facilities, 
industrial loans, scholarships, membership of the 
managing bodies of institutions and even distress 
relief.    That  is   why   it   was 
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said and very rightly   that   power   corrupts 
and absolute power corrupts absoiutely. 

Sir, on the political highway in West 
Bengal there is one-way traffic : for one set of 
people it is a complete thoroughfare and for the 
rest, a blind alley. Sir, even in those bodies in 
which the non-Congress or the anti-Congress 
people are in the managing bodies, they have 
either been disaffiliated or superseded or are 
going to be disaffiliated or superseded. Sir, 
when absolute power corrupts what happens ? 
Sir in a democracy, after all, judiciary is very 
important and so also, Rule of Law. Sir, J am a 
lawyer and J have worshipped in the courts 
more than I have done elsewhere. You will see 
now that the latest trend in the Central 
Government is that lawyers are appointed on 
the panels of the Central Government on a 
partisan basis; judges are picked up and now 
and young lawyers are brought on to the panel 
so that they can influence the judges for the 
Central Govt, cases and for other things. I will 
not give you the names, Sir. But, I may tell you 
that a particular judge's nephew has been 
appointed by the Central Government as a 
lawyer; the brother of a judge has been 
appointed; the son of a judge has been 
appointed; the son-in-law of a judge has been 
appointed as a Central Government lawyer So, 
Sir, sons-in-law and brothers-in-law and 
'others-in-law' are crowded into that panel and 
they are getting briefs by the senior members 
being by passed and the senior members on the 
panel are now the outcastes and untouchables 
and they have not got any briefs at all. Sir, 
steel rollers are being rolled upon the CPM 
supporters and members by members of the 
ruling party. Union offices are being forcibly 
captured. Party offices are being evicted and 
re-captured. Workers are living as vagrants. 
They have not been given the facilities to 
return 11 their own homes. Sweet words are 
uttered to them : Will you come back ? Then 
when they come back, they stay for the night 
and the next morning are chased with a 
revolver. This is a new dimension which is 
being adopted there. 

Sir, what is worse is that forcible con-
version into a political ideology is planned. 
Members who belong to other parties, at the 
point of revolver, are forced   to adopt a 

particular ideology. Their lands are taken 
away forcibly and an assurance is given to 
them : Jf you become our member we shall 
give you back your land. Sir, forcible con-
version is a dangerous thing. It is not better 
than a forcible conversion from one religion to 
another. 

Sir, look at the spectacle of some of the 
MPs from West Bengal. Their houses are 
attacked. Their children who are students are 
threatened with murder. They are Jiving here 
as refugees and they cannot be sent back to 
West Bengal in safety. 

Sir, is this democracy ? Is this the great 
place where democratic rule is functioning ? It 
is a place where total fascism, as I have already 
said, is working with all its fury and 
vehemence. 

Then, Sir, I am a lawyer, Sir, I have know 
several scores of cases in which CPM workers 
are made accused without any grounds 
whatsoever. Sir, this is the new dimension of 
democracy in West Bengal. Even during 
British days such things did not happen. I tell 
you, sir, that I have at least been briefed by 
one M. P. who has been made an accused in 
one day in three different 'thanas'. If you read 
the FIR, you will see that when an occurrence 
takes place in one place he is made an 
accused, and within half an hour if there is 
another occurence somewhere else he is mude 
accused there also, in another 'thana'. Sir, we 
have lost faith in the judiciary because of the 
way in which the Central Government is 
influencing the judges. A person is made an 
accused in three different places. 

Sir, I will tell you that even in British days 
honest persons were respected. But nowadays, 
even for M.Ps. who are not Congressmen or 
those who have not voted to the ruling party, it 
is very difficult to move about in the streets. 
Well, I move about whenever I see that in a 
corner of four streets some people have 
assembled. I I have to be alert, I have to be 
cautious—not that I will be assaulted. I 
welcome being assaulted because then the 
whole game would be exposed; people would 
see what things are about. But I am afraid of 
being treated to whispering, teasing, taunting 
remarks. That makes a man miserable. 
Therefore,  t    say   the  political  climate in 
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[Shri Sasankasekher Sagnal] West Bengal is so 
stuffy that it is not a place for honourable, self 
respecting gentlemen to move about freely. 

Now, Sir, please do not ring the bell. I am 
coming lo another point. You give me the 
allotted time; I will adhere to the dear-ness 
allowance. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : How much more time do you want ? 

SHRI SASANKASEKHAR SANYAL : 
Three, four, five minutes as dearness allow-
ance. 

Now I will bring to your notice the fraud 
of Farakka. Farakka encouraged so many hopes 
that West Ben3al would be rejuvenated. But 
instead of 40,000 cusecs of water, now the 
Minister concerned says that more than 6,000 
cusecs of water cannot be given. There is silt at 
the bottom; there is silt at the top; on both sides 
silting is going on. It will be a bad day for the 
barrage excepting the railway bridge. What 
will happen ? On the northern sector, diversion 
of Ganga waters is being made through 
Canvery and other places. We will have to cry 
hoarse that unless jiou release water Bengal 
will be dead. Even Bangla Desh will raise that 
cry because this diversion of water at top will 
also impril Bangla Desh. A lime will come 
when Bangla Desh will cry for more water and 
become unpopular with the Government of 
India and West Bengal will cry for water and 
will become unpopular with the Central 
Government. And then this fascist Government 
will say "Well, West Bengal and Bangla Desh 
are now out for operation so that West Bengal 
may secede". So, this must be a thing which 
has to be taken due note of. 

I shall repeat what Jawaharlalji said : Those 
who rule by the sword perish by the sword. 
This fascist Government in West Bengal is 
ruling by the sword and it will perish by the 
sword. And we, on our behalf, so long as this 
regime of negiect, atrocities and torture 
remains, will raise the slogan "Give not a pie 
to the Central Government". • 

The Finance Bill is irrelevant and un-
acceptable to the people of West Bengal. 
Thank you. 

SHRI N JOSEPH (Andhra Pradesh) : Mr. 
Vice-Chairman. Sir, while supporting the 
Finance Bill I wou'd like to place some 
suggestions before the hon. Finance Minister 
to take care of. 

You know, Sir it is very easy to tax the 
people, the country but the difficulty lies in 
implementation. Excepting the salaried people, 
the big people in ths industries are escaping 
from the payment of reasonaole taxes. What is 
the Government doing to brins out those 
people and put them under taxation ? I do not 
know whether they are taking care of those 
people or whether the Government is aware of 
the tact that there are ever so many big 
industrialists brining political pressure on the 
officials and seeing that they evade payment of 
taxes. 

We have been reading in several papers 
that very big industries are escaping from 
paying income taxes. So, it the duty of the 
Government to implement the provisions 
contained in this Act. The Government is 
failing in their duty to collect taxes from big 
industries. The Government is, therefore, 
advised to look into this matter. 

Then, Sir, tobacco is the main source from 
which the Central Government receives crores 
and crores of rupees as Central excise and also 
as foreign exchange We know that Andhra 
Pradesh stands first in producing tobacco. This 
tobacco is being exported to foreign countries, 
like Russia, East-European countries and all 
other places. We are getting crores and crores of 
rupees foreign exchange and as taxation. What 
action ths Government is going to lake against 
those who are profiteering fron tobacco? Last 
year, was a strike in Andhra Pradesh by the 
ryots the big monopolists and the big concerns 
have been waiting and waiting till the time the 
whole tobacco got decomposed and 
decolourised. The smaller ryots get nothing, so 
is the case with smaller dealers. A demand was 
made that the Government should setup a 
Statutory Board to see that the ryot who is the 
producer are paid appropriate prices, but the 
Government did not take care of it. How many 
timss (he people made a request to appoint a 
Board of Tobacco? Even then, the Government 
did not care. The workers have been suffering, 
ihe ryots have been suffering and the small 
dealers are suffering, Wis' monopolists -who  -
are- -being 
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paid whole amount and it is the foreign co-
untries that are enjoying profits of that money. 
Some care must be taken by the Government to 
see that a Board is appointed which is 
represented by the workers, the ryot«, the 
dealers, the parlimentarians, the legislators and 
the Government officials. Then only the 
producers will be given safeguards and 
protection. 

It is a fact that Andhra Pradesh is producing 
tobacco which is earning a lot of money but no 
industry by the name is started in Andhra 
Pardesh. It still remains an agricultural area and 
no attention is paid in this respect. Why the 
Government cannot take care of starting such 
an industry in Guntur itself which is producing 
most of the tobacco of Andhra Pradesh, I would 
like to know. It is the duty of the Government 
to see that such things are started and justice is 
done to those who are bringing a lot of foreign 
exchange in this   country. 

Then, Sir, it is essntial that such   things are   
encouraged   because   there   are   heavy taxes 
being levied by the   Government.   The 
Government is levying so much tax,   but   it is 
not taking care of the 'black money'. People 
have been complaining but   the Government is 
not   coming forward to take care of the black 
money. If the Finance   Ministry is able to 
unearth   the black money and   bring is   out I 
will be very happy. If not it is the duty of the 
Government to   demonetise  the higher grade of 
currency   and   see   that  the money is 
confiscated and the same is   spent for public 
purposes rather than   taxing   the people very 
heavily. It is a fact that America and China have 
been trying their best to see that Pakistan does 
not   keep   quiet   without picking up some 
quarrel or fight with India. Tomorrow or the day 
afier we may have   to fight Pakistan may attack 
India and therefore is it not wise on the part of 
the Goverument to resort to manufacturing 
nuclear   arms to safeguard ourselves? While   
our   neighbours are already in possesion of 
nuclear arms. Is it wise on the part   of   the   
Government to keep quiet saying that we   are   
committed to non violence, peaceful methods   
and   so on? No; we must have nuclear arms in 
our   possession so that wu may be able to 
maintain balance with the other powers. 

Sir, ours is a socialist   Government  co-
mmitted to a  locialist  paltem of  society. 

Unless the Grvernment takes care of the rising 
prices and the problem of unemployment we 
cannot have a socialist pattern of society. For 
solving the problem of rising prices I suggest 
one method. Let foodgrains including sugar and 
fertilisers be taken over by the Government. Let 
the whole thing be nationalsed including 
foodgrains, sugar and fertilisers. Let it be put 
under the control of a Corporation which shall 
be entirely in the hands of Governnent. The 
Government should purchase directly from the 
ryot and sell directly to the consumer. If the 
Government takes over the foodgrains trade and 
keeps their price in check the prices of all other 
commodities will naturally come down. Why 
can't the Government take care of the rising 
prices in this way ? If you ensure that the 
foodgrains are provided to the consumer at a 
proper price then there will be no need to blame 
the Government and bureucracy of corruption. 
A clerk who is getting Rs. 200/-gets that Rs. 
200/- throughout, but when he buys rice in the 
market in February he pays a rupee for a 
kilogram of rice, In March he buys the same 
rice for Rs. 2 — and in April he has to pay Rs. 
3/- for the same rice. But is the salary of any 
Government servant or any worker being in-
creased proportionately to the rise in prices ? It 
is not the case. Then how do you blame the 
Government officials and others of corruption 
and all these things ? Let the Government first 
see that the prices are brought down; then you 
can take strict measures against the so-called 
corrupt people. 

Then coming to the problem of unem-
ployment unless Government changes the 
sys'em of educa:ion it is not possible to solve 
this problem of unemploymsnt. The present 
system of education is responsible for 
producing each year lakhs and lakhs of people 
who come out with certificates seeking jobs. 
Is it possible to solve this problem without 
changing the present system of education ? 
The present system of education should be 
reoriented so as to bring about a change in the 
mental make-up of the students. Then only we 
can solve the problem of unemployment. For 
solving the problem of educated unemploy-
ment I have one suggestion. Let us have a 
ceiling on all the properties of all families 
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in the country; let it be fixed at Rs. 2 1/2 or Rs. 
3 lakhs. The children of all those people who 
have property above the ceiling of Rs. 2 to Rs. 
3 lakhs should be given no work in the 
Government or in the private sector. Let them 
start some industries and let them feed 
themselves and also a few others in those 
industries. And children of people whose 
property is below the ceiling of Rs. 2 to 3 lakhs 
should have preference for employment and 
for recuitment as the IAS and other services. 
Merit cun social backwaidness should be the 
criteria for selection for jobs. Unless the 
Government takes such steps it is not easy to 
solve this problem of unemployment in the 
country which is mainly responsible for the 
unhappy state of affairs prevailing in the 
country today. I therefor* request the 
Government to tackle the unemployment 
problem in the manner I have indicated just 
now. 

4 P.M. 

Govenment is saying that the donations 
which are received by trusts, religious instf 
nations and so on from within the country and 
from other countries for the purpose of 
building some merciful mtthitiom.to help the 
poor will also be taxed if they are not used or 
applied for any public purpose of a charitable 
or religious nature during the period of fixed 
yeers ending w.th he «lavant valuation date. I 
say that he ,ax should not be levied because of 
the anse of this fixed period. This period is 
rsmal. to plan things. They must have time a 
Dlan all these things, end so they Snot be able 
to spend the donat.ons J bin the period fixed 
by the   Government. 

rtshou'beiefttothechwiiabiemstitutioni o utilise the donations within any period Ly 
considered necessary for the purpose The 
shousd not be included in mcome for purpose 
of taxation. So, all donat.ons and endowments 
of trusts should be exempted from taxation, 
should be exhmpted from income-tax. 

With these suggestions, Sir,   I   conclude 
my speech. 
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SHRl Y. B. CHAVAN : May I say this, 
Sir ? I think the hon Member is making very 
fantastic charges. . . 

SHRI NAGESHWAR PRASAD SHAHI 
No, Sir. 

SHRI Y. B. CHAVAN : He is making 
charges which amount to certain election 
malpractices and offences. If he is so very sure 
of his ground, I think he should take the 
chance of making the all allegations outside 
the House against some of the Members of this 
Houss or while they are present in the House 
so that they can defend themselves. Mr. 
Jaipuria and Mr. Yashpal Kapur, these are 
some of the Members of the House against 
whom charges have been made. 

SHRI NAGESHWAR PRASAD SHAHI I 
am not making charges against any Members 
of the House. 

SHRI   Y.   B.    CHAVAN :    You   are 
making charges against them. 

SHRI NAGESHWAR PRASAD SHAH 
Jaipuria concerns. 

SHRI Y. B. CHAVAN : You said Mr, 
Jaipuria. You said Mr. Kapur. He is also a 
Member of this hon. House. 

 

SHRI Y. B. CHAVAN : I would Iik< your 
ru ling whether you want to allow tl to go 
unchallenged. 

 



211 Finance [ RAJYA SABHA ] Bill, 1972 212  

 
THE VICE-CHAIRMAN (SHRI V. B 

RAJU) : When you make allegations again-.* 
Members of this House, ynu should be in 
possession actually of dependable material 
Particularly when they are not present here to 
defend themsalves, you should take sufficient 
care before actually making any allegations 
against any Member of ,this House. 
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SHRI S. A. KHAJA MOHIDEEN (Tamil 
Nadu) : Mr. Vice-Chairman, Sir, I consider it 
my proud privilege to support the Finance Bill 
in the hope that a few practical suggestions of 
mine will be kindly considered by the Finance 
Minister. As most of the points here have 
already been considered, I shall only confine 
myself to some valuable suggestions. 

Nobody   will   doubt that,   as   opposed to   
other   countries,   our   family   consists of six to    
seven   members    and   the   head of   the   
family    is      the      only      earning member   
of   ihs    family    in  India,    where as in other 
advanced countries,   after a person becomes 
major, he   is   in   a position to earn and he is no  
more   dependent   on the single earning member   
of the   family   as in our country.   Secondly, 
earning   opportunities    in    Ihdia   are   very   
limited.    In   this country, the average age of  
employment can be considered as from   16   to   
65 years.    A major portion, about 25 to 30 
years, is spent #in education and then in search 
for employ-<  ment.   Therefore, only a small 
span  of life is left when   a   person   is in  a   
position to earn.    When he is earning, he   has 
to make provision   for   savings   for   use in   
old age. 
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(Shri S. A. Khaja Mohideen] has been made 
for old age such as old age pension. Other 
types of facilities have not also been provided 
for old age, with the result that it becomes 
inevitable for every body to make a provision 
for the future also. 

Now, nobody would be able to dispute in 
these days that India is the highest taxed 
country. A few figures given by the Federation 
of Indian Chambers "of Commerce and 
Industry in its publication known as "Direct 
Taxes—An International Comparison", show 
that on a meagre income of Rs. 20,000 an 
individual is taxed in Australia Rs. 2,500, in the 
United Kingdom Rs. 3,250 and in India Rs. 
4,200. The higher level of income-tax rates in 
India are almost double those of other conn 
tries at many stages and at the final stage, as 
has been mentioned, the taxation is 97.75 per 
cent. It is, therefore, inevitable that the rates of 
duty lead to an honest or dishonest avoidance 
of taxation. We have to consider the realities of 
every situation and when we talk of realities we 
must consider the realities that we face. 
Therefore, it is necessary that the iimit of 
exemption in the tax structure should be raised. 
In 1939, the exemption limit was Rs. 2,000. 
Since the prices have gone up by more than ten 
times. Therefore, the minimum exemption 
should have been Rs. 25,000. I submit that in 
any case the limit of exemption should be 
placed at Rs. 20,000. If we raise the limit to Rs. 
20,000, it would leave a fair income to every-
body. By this method, we shall be taking about 
3j lakhs of people off the register. It would 
allow the income-tax officers to be careful 
about the big tax-payers. There is need for the 
income-tax officers confining their energies for 
the assessment of people who pay more than 
Rs. 20,000 as tax. 

Sir, I would like to say something about 
black money. Nobody is prepared to part with 
black money. Whatever methods you may 
adopt, people who have black money will not 
part with it. There should be a basic change in 
the policy. Since you have not succeeded with 
tax dodgers and persons with black money, 
you have to adopt another policy and tell those 
people: "We give you two years' time to 
deposit all your black money in the 
.nationalised banks and you will not be 
questioned wherefrom you got this money." If 
for two years you allow people to invest   their   
money in industrial 

source, people would come forward and invest 
in industries and deposit in banks. You will be 
able to get some revenue in respect of the 
money that has been deposited and we can also 
solve the unemployment problem by the new 
industrial development. If you do not ask from 
which source they have gut it you will be able 
to get that money for investment. 

In the public sector, we have invested 
thousands of crores. The hard-earned money 
of the tax-payers is being pumped into these 
undertakings, but nobody takes any interest. 
There is excess of expenditure, waste of 
money, etc. It is no good continuing to have 
losses in the public sector. I am not against the 
public sector. But I must say that it is 
necessary that there must be a correct and 
proper assessment of the public sector and to 
give them the people who know how lo run 
them. ICS or IAS or retired people are not the 
proper persons who can head these public 
undertakings, I am of opinion that 50 per cent 
of the directors in every public undertaking 
must be from the public. All of them must not 
be Government servants. 

There is a lurking fear in the mind of the 
farming community that the Government are 
moving towards collectivisation. This sort of 
fear must be removed if we really want the 
farmer to raise his production. We have not 
yet provided any incentive whatsoever to the 
farmer fo r his agricultural productivity while 
we have put all possible burdens on the farmer 
to raise his produc-tivtiy. This is what will not 
work. 

The Budget which was presented and the 
Finance Bill which we are discussing today 
have placed additional burdens on the kisans 
by taxing fertilisers, power-driven pumps, 
lubricants, and a tax on tractor prices. All these 
taxes on modern agricultural inputs have 
helped to raise the cost of production. If you 
continue to place heavy burdens on the fanner 
and if you also expect him to pay more in the 
form of taxes or in the form of less wheat 
prices, I am sure he will have no incentive left 
to raise his production. 

We all know that rapid industrialisation 
holds the key to the economic prosperity. 
While we   talk   of   industrialisation    it   is 
"""""'   *hat UJP have: tn    seek and we    have 
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to evolve a strategy in which large percentage 
of our population are shifted to industry. A 
large number of economists have made a 
study and they have come to the conclusion 
that if you really want to have prosperity, then 
agriculture should not have more than 50 per 
cent of the people to depend upon agriculture. 
That means that a large percentage of our 
people must be shifted to industries if you 
really want to build an affluent society in this 
country. 

During the last one year we all know 
about the industrial growth rate. It was 
hardly 2 per cent a year. In 1969-70 the 
Prime Minister had presented a Union 
Budget which was growth-oriented because 
she has granted a large number of fiscal 
incentives which generated the industrial 
growth in the country and we had a 7 per 
cent industrial growth rate in 1969-70, but 
in the last two years it seems to me that the 
present fiscal policy has sabotaged every 
thing that the Prime Minister has done in 
1969-70. I will say further what fiscal 
incentives the present policy has sabotaged. 
They are the withdrawal of the development 
rebate; and concession to priority industries 
has been withdrawn and concession in 
surcharge has been increased from 2 1/2 
per cent to 5 per cent and the personal in 
come tax raised from 92 per cent to 
97.75 per       cent       leaving       prac- 
tically no in:.3i£iva ail the wealth 
tax concession on new industries granted 
for five years was also withdrawn. There 
are all the incentives which have 
been recently withdrawn        
and 
the Government expect our industrial growth 
rate to go up. I think the Government is just 
having dreams. Industrial growth rate cannot 
increase with this fiscal policy. The corporate 
tax which was hardly 40 per cent in 1960-61 
has now gone up to 68 per cent, an increase of 
45 per cent. A study conducted of 181 
countries reveals that more than 131 countries 
have a company tax rate of 50 per eent. 

If the Government is not interested in 
terms of giving tax concessions to the cor-
porate institutions, then I can assure the 
Government that our industrial growth rate 
will go down further and further. We will only 
make to spread unemployment further in this 
country and  nothing else.    We are 

merely shouting slogans. That's all. The 
common man will refuse to believe such 
slogans in future. 

With these words, I support the Finance 
Bill. 

SHRI BABUBHAI M. CHINAI : Mr. Vice-
Chairman, I have been listening to the debate for 
some time in this House on this Bill and I was 
also following the trend of discussion which 
took place in the Lok Sabha, and ninte so the 
introduction and the reply of the honourable 
Finance Minister in the Lok Sabha. I must 
confess barring giving an assurance that he will 
try to check the prices and also curb black 
money, l did not find in his speeches any task 
force. Coming to the black money, I want to 
point out to the hon. Finance Minister about the 
recent raid which was made on the film stars. I 
have not followed why particularly only this 
class of people was picked up. If Government 
was so serious about it, they should have 
cracked down on every person in the society 
who has been doing this black money business 
and I am sure the hon. Finance Minister and his 
officers know this class of people very well. 

Coming down on one class of people and 
finding practically nothing from them, you 
have just alerted all those who have been 
doing this business, so that you will have to 
wait for a long, long time to crack down on 
them. This is a wrong policy and I do not 
know under whose direction it was done. I am 
sure the Finance Minister will solely take the 
responsibility for this. 

In continuation of this black money, I want 
to say another point. How far I am right can 
only be indicated by the Finance Minister in 
hi, reply. I understand that on the eve of the 
budget, the Finance Minister was all prepared 
for demonetisation of currency. He was 
absolutely prepared and that was the talk in the 
country and the financial world. But for what 
reasons, I do not know, this step was not 
tak«n. If that was taken, perhaps the success of 
the Finance Minister would have been much 
more in this field. I hope that when he takes 
c»re of this black mpney next time he will do 
it all simultaneously so that the impact of it is 
felt. 
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The next point I want to draw the attention 

of the House to is that it has become a fashion 
of late in this House specially that industrialists 
and Members of Parliament are named. They 
are named for things which they do not want to 
say outside the House, such as the Lobby or 
anywhere else for obvious reasons. If ihey dare 
so, 5 will be very glad ipdeed. But they go on 
talking about those who cannot defend 
themselves or protect themselves. Therefore, I 
seek the indulgence of the Members of this 
House and request them that for justice's sake 
they should do so outside so that others can go 
to the court of law and file defamation suits 
and clear themselves. The previous speaker 
said something about Shri Sitaram Jaipuria, 
Shri Yash Kapur and Shri Goenka. I do not 
want to protect anybody. If they have done 
anything wrong, they should be taken to task. 
But they are not in a position to defend 
themselves except perhaps Shri Yash Kapur 
who, I think, will take the earliest opportunity 
to reply to that. So far as Shri Goenka is 
concerned, for the last four or five days I have 
been hearing his name being mentioned. A 
pamphlet has been circulated and the Minister 
of State for Finance has contradicted it and 
said that it is a forged document and is not a 
fact. In spite of that repeatedly it is being 
brought up in some form or other. I beseech 
the Members either to make sure that the 
document in their hands is a correct one or to 
ask the ( overnment to exmine and find out 
whether really it is a fact. It becomes very 
difficult for Members to gulp it. Therefore, I 
would beseech that the Government should do 
something in this matter. 

I want to say something arising out of the 
speech of my friend about Shri Raj-narain. I 
was very sorry to hear about it. I do not mean 
the ruling party or any parly, as a matter of 
fact. But, to make such allegations that some 
Members who are Members of the Legislature 
in some State got Rs. 1-1/2 lakhs or were paid 
Rs. 1-1/2 lakhs does not befit us. 

AN HON. MEMBER : Each Member. 

SHRI BABUBHAI M. CHINAI : Yes, 
each Member.    It does not    befit us.    We 

are Members of this argust House and if we 
have got any grievance, we have got a remedy. 
We can go to the Election Commissioner. If we 
have no remedy, at least let not those Members 
sitting in this House attack them that they are 
corrupt people and that they have done 
something. You have no proof and you go on 
attacking them, the hon. Members of a 
Legislature of a State, because you have got 
the privilege that you will not be sued in a 
court of law' 

SHRl BANARSI DAS (Uttar Pradesh) : 
You mean to say that truth should be the 
casualty ? You mean to say that truth should 
become the casualty because fantastic things 
are there and they have now become truths and 
you mean to say that they should not be 
spoken ? 

(Interruptions) 

SHRI BABUBHAI M. CHINAI : Sir, Mr. 
Banarsi Das is an old man in all respects . . . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Mr. Banarsi Das, what has been said 
is that it is not proper to attack the Members of 
the other House. Those Members belong to the 
UP Legislature. So, Members of this House 
attacking the Members of that Legislature is 
not proper. That is what is said. 

SHRI BANARSI DAS : Sir, no single 
Member has been pinpointed. Even Mr. 
Chavan was saying about 'Aya Rams' and 
'Gaya Rams'. Defection, as a matter of fact, 
has come to stay. Is it a crime to speak the 
truth and about the evil, the prevalent evil, in 
society ? Mr. Chavan also said that in Haryana 
there are 'Aya Rams' and 'Gaya Rams' . . . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : All right. We shall maintain the 
decorum of the House. 

SHRI BANARSI DAS : Sir, we will have 
to concede that defectors have come to stay by 
being offered bribes and it is the ruling party 
which is to be blamed. In U. P., it  is the   
government   of   defectors. 
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200 defectors out of 282 members are there. 
If somebody points out the truth, is it a crime 
?    Mr. Chavan also said . . . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Order, order, please. Yes, Mr. 
Chinai, you go on to the next point. The 
decorum of the House has to be maintained. 

SHRI BABUBHAI M. CHINAI : Sir, I 
have always maintained the decorum of the 
House ana you may know that I have always 
stood for it all these fourteen years and if you 
go through the record of the House, you will 
see that it bears me out. 

Sir, I am not going to hear my friend, 
Shri Banarsi Das. 1 have not mentioned his 
name. It is only on his interruptions that 1 
had to say. 

AN HON. MEMBER : Bscause his party 
was there. 

SHRI BABUBHAI M. CHINAI : Sir, I 
hold no brief for the Members of this House.    
I am on my own. 

Sir, another point that I wanted to say was 
about Mr. Rajnarain. Sir, Mr.' Rajnarain was a 
Member, was an hon. Member, ol mis House 
and we all kno-. him. At ka.st I have seen him 
for 14 yea. & and I have seen how he was 
behavin in this House. I have seen him being 
p. .cd up by ten Marshals and being thrown 
out; I have seen him accusing the President of 
India; 1 have seen him accusing the Prime 
Minister of India; and 1 have seen him even 
attacking the Chairman of this Council. 
Therefore Sir, if anybody has anything to say 
in favour of Shri Rajnarain, I am sorry, 1 am 
not one with him. In fact, . . . (Interruptions) 

 

SHRI BABUBHAI M. CHINAI :   Sir, 
I am not going to submit to these things. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) :    Please go on. . .Order, please. 

SHRI BABUBHAI M. CHINAI : I am not 
going to submit to these things because it has 
been raised in the speech of an hon. Member 
and I am trying to explain my own point of 
view on it. If I do anything wrong, Sir, you 
have got every right to pull me up. But, I am 
not going to be pulled up by my other 
colleagues who have been indulging in this. 

Now, Sir, coming to the proposals of the 
Finance Bill, the hon. Finance Minister has said 
that he is going to bring forward shortly a Bill in 
which he will incorporate some of the proposals 
of the Wanchoo Committee. Sir, I am afraid 
some of the proposals have scared me. An 
expert committee is being appointed and the 
expert committee's report is before us and if we 
are not going to implement wholly or ten partly 
the recommendation of the expert committee, let 
us not then appoint ar.; ommittee at all. While 
the Govern-in ut, when they think it fit, appoint 
a cc -imittce, but then they carry out only those 
suggestions of the committee which are 
favourable to the Government. Whatever is 
favourable to the assessees is not adopted, 
according to me. Our experience in the past is 
like this. The hon. Finance Minister will agree 
with me that this has happened, and 1 hope it 
will not happen again. 

Then, Sir, coming to the proposals in the 
Finance Bill I have something to say on few of 
the proposals. 

One is in connection with clause (3) of 
section 10, which is proposed to be amended by 
the Finance Bill, 1972, to bring to tax receipts of 
a casual and non-recurring nature It is 
apprehended that under   the  amended 
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provisions, awards and cash prizes given for 
distinguised service or outstanding 
achievement in the field of science, techno-
logy, literature, art, etc., will become liable to 
tax. A number of such awards have been 
instituted by Government and other agencies 
to accord recognition to the achievement to the 
person concerned. The incidence of tax on 
such receipts of awards will be so high that the 
awards will lose all significance. The 
amendment is sought to exclude such awards 
and cash prizes from the purview of taxation. 

Clause 10 of Section 10 is sought to be 
amended by the Finance Bill to provide for 
exemption of gratuity fiom income-tax to an 
employee in private employment only which 
gratuity is received on retirement, in-
capacitation prior to retirement, death of the 
employee or on termination of his emp-
loyment. It is doubtful whether termination of 
employment will cover the cases when an 
employee leaves the employment through 
resignation. It will be hard on the employee if 
the benefit of tax exemption is denied in 
respect of gratuity received on resigning a job 
after putting in some years of service. Since'he 
tax exempt portion of gratuity is limited with 
reference to the period of service, there is no 
possibility of misuse if the gratuity received on 
resigning a job is exempted from tax. The 
proposed amendment seeks to provide for 
exemption of gratuity in case it is received on 
resigning job. 

The    maximum   amount     of    tax . . . 
{Time bell rings). 

Sir, it is with the understanding that I am 
not going to move my amendment, and that I 
am covering. . . 

THE VICE-CHAIRMAN (SHRI V.B. 
RAJU) :    How much time will you take ? 

SHRI BABUBHAI M. CHINAI : Ten 
minutes. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Fifteen minutes you have already 
taken. . 

SHRI BABUBHAI M. CHINAI : No, Sir, 
I was interrupted. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Please try to complete. 

SHRI BABUBHAI M. CHINAI :   The 
maximum amount of tax exempt gratuity is 
Rs. 24,000 or 15 months' salary to be cal-
culated in the manner provided in clause (10) 
of Section 10 whichever is less. Thil limit was 
fixed in 1962. In view of the rising prices, the 
value of money has considerably gone down. 
The proposed amendment is made to exempt 
higher amount of gratuity from tax which may 
be fixed at Rs. 30,000 or 20 months' salary, 
whichever is less. 

A trust forfeits exemption from tax if any 
income or property of Ihe trust or inst i tut ion  
is used or applied during the previous year for 
the benefit of persons listed in sub-section (3) 
of Section 13. The Finance Bill seeks to enlarge 
the list of such persons by including therein 
trustees, managers and their relatives. The 
scope of the expression 'relatives' is also 
enlarged to include relatives through marriage. 

The expression 'Manager' of the institution 
has not been defined. There may be a paid 
employee working as a Manager of an 
institution. He may be allowed to stay free of 
rent in an accommodation of the trust building. 
The proposed amendment seeks to exclude 
Manager of the institution from the purview of 
Section 13 (3) so that a trust does not forfeit 
exemption. 

The scope of the term 'relative' has been 
enlarged to such an extent that it will be 
almost impossible for the management of a 
trust to keep track of distant relatives through 
marriage. The amendment is proposed to limit 
the scope of the term 'relative' to the spouse, 
brother or sister of the individual or of the 
spouse of the individual or any lineal 
ascendant or discendant of the individual. 
Such relatives should be enough to put in the 
prohibited categories for the purposes of 
transaction of the income or property of the 
trust for the benefit of such persons. 

Voluntary contributions and donations 
received by a charitable or religious trust will 
be subject to the spending provisions contained 
in section 11 of the Income-tax Act from 
assessment year 1973-74. This will  have  
retrospective effect in such cases 
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of trusts and institutions where the accounting 
year ends after 31st March, 1972. The 
proposed amendment is aimed at applying the 
provisions of section 2 (24) (iia) and 12 
prospectively. 

The Finance Bill inserts an explanation to 
subsection (I) of section 13 to provide that the 
proposed amendments will not apply to use or 
application of the income or property of the 
trust relating to any period before the 1st day 
of July, 1972. Many'trusts would have already 
invested the funds of the trust in concerns 
where the persons now referred to in section 
13 (3) have substantial interest. The trusts 
should be allowed sufficient time to disinvest 
the funds of the trust to avoid forfeiture of tax 
exemption. 

At present assessees having income from 
business or profession are statutorily required 
to furnish returns of income voluntarily within 
six months of the close of the accounting year 
or by the 30th June following that year 
whichever is later. The period of six months is 
sought to be curtailed to four months. The 
finalisation of accounts of business takes some 
time. In the case of companies, audit of 
accounts, printing and their circulation and 
approval by shareholders take still longer time. 
Even six months' time is bonafidely 
insufficient in many cases. The proposed 
amendment seeks to restore the time allowed 
for furnishing the return of income to the 
assessees having income from business or 
profession. 

New section 194C provides for deduction 
of tax at source on payments made to a 
contractor or sub-contractor. The provision 
will apply to contracts of value exceeding Rs. 
5,000/-. The expression "contractor" or "sub-
contractor" and the words "for carrying out 
any work" have not been clarified in the 
proposed provision. It is, therefore, 
apprehended that the provision may even 
cover contracts for supply of goods, raw 
materials or plant and machinery with the 
stipulation for erection or installation thereof. 
In a combined contract for supply of 
machinery and installation of the same it is not 
certain as to on what part of the contract sum 
the tax will be required to be deducted at 
source. Perhaps the intention of the legislature 
is to cover the contracts for construction of 
buildings only.    The proposed   amendment 
is aimed 

at clarifying the provision so that other 
conttacts which are not intended to cover 
under the new section are excluded from the 
requirement for deduction of tax at source. 

In view of the value of rupees and the 
high cost of construction of buildings, the 
consideration of contract for the purpose of 
deduction of tax at source has been put at a 
very low figure of Rs. 5,000/-. This should be 
fixed at   Rs. 25,000/-. 

One of the important causes of tax eva-
sion, according to Wanchoo Committee on 
Direct Taxes, is high rates of taxation. This 
has been rank;d as the first and foremost 
reason because this makes tax evasion very 
profitable and attractive to the assessees. At 
present the maximum marginal rate of 
income-tax is 97.75 percent. The high rates of 
taxation are a disincentive to productive effort 
and higher earnings. This also does not leave 
any scope for raising extra revenue for the 
Government at time* of emergency. As 
recommended by the Wanchoo Committee, 
the rates of income-tax should be brought 
down as suggested in the emendment. The 
experience of countiies like Japan, West 
Germany and the United States would show 
that the reduction in tax rates would not affect 
the overall revenue of the Government. 

The object of clause 64AB is that the 
Central Board of Excise and Customs, under 
section 35A, or the Central Government under 
section 36(2) will now have the power of its 
own motion or otherwise, to call for and 
examine the records of any proceedings in 
which any decision or order has already been 
passed by an authority at a lower level. Sir, it 
is my apprehension that if this power is given 
to the Central Board of Excise and Customs or 
the Central Government, the cases which have 
already been deided at a lower level would be 
recepened for assessment, may be after a 
considerable laps of time. The assessee will be 
put to a good deal of difficulty and hardship 
because in the Customs and Central Excise 
assessments it is the goods that are subject to 
levy and once an assessment has been 
finalised at the lower level, and goods have 
been cleared, such goods would have already 
entered the market.    It would 
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for the assessee to reimburse himself of any 
extra duty or charges that might be imposed 
on such goods at a later stage by the Board 
or the Central Government. This would also 
result in uncertainty about the prices to be 
charged and would consequently affect the 
cost structure of industries that use the 
dutiable raw meterials or components. In 
other words, no manufacturer would be able 
to finalise and close his acccounts with cer-
tainty because of the continuing apprepen-
sion that he can any day be called upon to 
pay extra charges in respect of the goods on 
which assessment has been finalised, which 
have entered the market and have been 
consumed. The measure will also create 
difficulties in fixing rates of rebate, refund 
or drawback in the case of export and would, 
therefore, indirectly affect the country's 
export effort. 

The provision in the clauses that an 
assessee who is going to be effected preju-
dicially shall be given reasonable oppor-
tunity of representation and personal hearing 
has unfortunately failed to evoke.con-idence 
among the assessee in the light of their past 
experience, I therefore, earnestly plead that 
clause 64(a)(0) may please be deleted. 

Regarding clause 64(c), unmanufactured 
tobacoo other than flue cured, N.O.S., this 
type of tobacco is used by bidi manufac-
turers. Before 13th December, W7I, the total 
of basic and special duties on this item was 
Rs. 3,000 per kg. With effect from 13th 
December a regulatory duty of 37.5 paise 
per kg. was imposed. In the proceses of 
rounding off in the Budget the exact 
incidence of basic, special and regulatory 
duty should have been Rs. 2.50 basic plus 
0.50 paise special, plus 37.5. paise regula-
tory, or a total of Rs. 3.875 per kg. In the 
Bill, however, this has been rounded off to 
Rs. 4. The effective rate now proposed is Rs. 
3.50 per kg. 

The sudmission of the manufacturers of 
bidis is that the industry is unable to absorb 
this burden and the qnality of manufacture as 
well as exports would suffer a great deal. 
The amendment, therefore, suggests the 
pegging of duty at Rs. 3.00 per kg., i.e. the 
level that was obtaining before 13 th December. 

The effective rates by notification   have 
been prescribed by Government and I would 
request  the  Finance   Minister   to  suitably 
adjust the effective rates    of duty   in   the 
same proportion. 

Coming to   clause   64(c)   again,   before 
the Budget, the rate of excise duty i.e. basic 
duty plus special duty on   rayon  and   artificial 
silk fabries was 12 per   cent ad valorem.     The 
additional excise duty was    2.5 per cent ad 
valorem.   The Budget   proposes (though the 
Third Schedule of  the   Finance Bill 1972 page 
59 and Explanatory   Memorandum to Finance 
Bill-page    56)   to   raise the duty to 20   per  
cent ad   valorem   plus rupees five per seuare 
metre.    The   proposed rate of additional 
excise in lieu of  sales tax is 7.5 per cent ad  
valorem   plus   Rs.   2 per sq. metre.    Since 
ihe industry and trade were keen that   State   
Governments   should not be give» back the 
power to   levy   sales-tax on taxtiles, etc., 
additional excise   dnty in lieu of salei-tax   is   
not   beinj   opposed. The increase in basic 
excise duty   fro.n    12 per cent ad  valorem   to   
20   per    cent   ad valorem plus Rs. 5 per sq.   
metre   is  being opposed and the amendment   
tabled   above is to this  effect.    By   
notification   Government have prescribed 
various rates of   duty for art silk fabrics of 
different values.    The last category in the 
notification is   in     respect of art silk fabrics 
whose value per   sq. metre is Rs. 5 or more.    
Here the old   rate of duty,   all   inclusive,   was   
10    per    cent ad valorem.    This has now   
been   raised   to 15 per cent ad valorem by   
notification. 

It is my humble submission that apart 
from lowering the statutory rates of duty as 
indicated in my amendment, the effective rates 
of duty by notification should also be brought 
down proportionately. My reasons for 
proposing the amendment are: 

The increase in the excise duty rates 
varies from 10 to 15 per cent for all varieties 
of fabrics costing more than Rs. 5 per sq. 
metre. The increase has been viewed by the art 
silk weaving industry as highly inconceived. 
There is one issue arising out of this levy to 
which I would like to invite your attention and 
that is the differential burden of duty that 
seems to arise on similar products merely 
because they are manufactured by two 
separate sections of an industry.   I am 
referring  to the  levy     ef 
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excise duty on mixed fabrics   produced   by 
composite textile   mills  and     those   manu-
factured by art silk weaving industsy.    Fabrics 
manufactured   by    composite    textile mills 
containing 40 per   cent   or   more    of cotton 
yarn are considered as cotton textiles. As per 
this   definition,   the   synthetic  fibre content   
of    the    cotton    textile   has   no particular 
relevance.    With the   result,   the burden of 
duty on blended fabrics   containing a   specified   
proportion      of   synthetic fibre is much 
smaller then   in   the  case   of fabrics 
containing the same   proportion   of synthetic 
fibre  but    manufactured   by   the art silk   
weaving   industry.    This   position arises from 
the fact that the basis of    duty in both the cases   
is    different;   while   the I duty on fabrics 
produced by art silk   weaving industry is asssed    
on   an    ad valorem basis, it is not in the case of 
cotton textiles. The maximum duty on cotton 
textilets man-factured   by cotton   textile   mills   
out   of blended yarn, it is understood,   works   
out to less than a rupee   per  sq.   rnatre,   irres-
pective of  the  ex-mill   price    of the cloth. On 
the other hand,   in   the   case   of cloth 
manufactured out of  blended   yarn   by   art 
Silk industry, the duty varies   according   to the 
value of the fabric, being   15   per   cent in 
respect of fabrics    whose    ex-mill   price is 
more than Rs. 5 per sq. metre. 

Thai is over. I am thankful to you for 
giving me this opportunity. 

SHRI PAPI REDDI (Andhra Pradesh): 
Mr. Vice-Chairman, Sir, the Finance Minister 
claims that the prices have not gone up 
because of his Budget. That the prices of 
commodities have gone up is known to 
everybody who pays from his own purse. 
However there are two items which have not 
gone up since a decade. 

THE VICE-CHAIRMAN (SHRI   V. B. 
RAJU);    Why can't you come to the   mike 
and speak ? 

SHRI PAPI REDDI: One is the salary 
of the MP and the other is the cost of 
Nirodh. Talking about Niroth we are 
reminded of our family planning. Unfor 
tunately our family planning is being hand 
led by wrong people. The lastet gtazette 
notification by our Family plan 
ning Minister I am told
 i
s 
that he has raised the age of utility 
of Nirodhs by a   year; perhaps  he might 

not be knowing that they  are   useless  after 
some time. 

Now, Sir, the other  day   Mr.   Bhupesh 
Gupta   was   mentioning    about   one    Mr. 
Thakur Hari Prasad   in     Andhra   Pradesh. I 
would like   to   elaborate   on   that   point. Mr. 
Thakur Hari Prasad who    started   his life as an 
L.D.C. has shot   up    to   become a millionaire 
all because of our local set-up. After making 
some money by cheating   the Andhra Pradesh 
Social   Welfare   Fund    he started a printing   
press with  which   he   is now running   a   daily   
paper.     Now  some cases are pending against 
him   but   unforu-nately he is being shielded   
by   the   powers that be in A ndhra   Pradesh.    
Not   content with that they are trying to 
withdraw   those cases.    Not   content   with   
making  money out of   the   Social.     Welfare   
Fund   some defence chits   have been printed 
and  distributed throughout the State.    On the   
admission  of  the    chief   Minister   of   
Andhra Pradesh we learn   that   chits   worth 
Rs.   4 crores were distributed   and   Rs. 2    
crores and 91 lakhs have been collected while   
the others have been   withdrawn.    We  do   not 
know whether they have really    been   with-
drawn but the most unfortunate part of it is that 
these chits do not have serial  numbers. 
Ultimately where the   money has gone Cod 
alone knows.   I request the Finance Minister 
and the Central   Government   to   make serious 
enquiries into these charges;   otherwise we feel 
that   the   real   culprits  might get away scot-
free. 

There is one more point about this Mr. 
Thakur Hari Prasad. He was originally 
chargeshceted by the previous Home Minister, 
Mr. Vengal RIO. NOW even though Mr. Vengal 
Rao has heen included in the Cabinet, he has 
been given a different portfolio just to shield 
this person. Mr. Vengal Rao has been given 
Indusries and the Chief Minister himself 
happens to be Home Minister so that this 
particular person could be shielded. Viewing 
these things in Andhra Pradesh I feel a person 
like K. L. Gauba who in good old days wrote 
about the design of the Piinces should write 
about Andhra Pradesh. We need a book like 
the Pathology of the Politician in Andhra 
Pradesh. It is everybody's knowledge that 
formerly only plain pimps and prostitutes were 
running the Administration but now 
unfortunately in the name of socia- 
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[Shri Papi Reddi] 
lism   we    have      progressive   pimps   and 
progressive prostitutes. 

Then, Sir, it is none of my business to 
comment on the A.P.C.C. President, Mr. 
Mohd. Ismail. 

5 P.M. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : This is the Finance Bill ol India. 

SHRI PAPI REDDI : Only for these things 
I am opposing this Finance Bill. 

SHRI M. ANANDAM : On a point of 
order, Sir. I do not think we snould allow this 
type of talk going on in parliament here without 
any basis. It is no use saying that pimps and 
prostitutes are running a Government, it is 
highly defamatory and I request that the Vice-
Chairman might enpunge these remarks from 
the proceedings. 

THE VICE-CHAIRMAN   (SHRI V. B. 
RAJU) : Just no* we had decided that we 
should continue to maintaiu decorum in the 
House aud not mike references about those 
who are not present in the  House. 

SHRI PAPI REDDI : This is the un-
fortunate position in the Staie and what I am 
trying to bring before the House is a reality. 

SHRI M. ANANDAM : Sir, the hon. 
Member should be stopped from saying all that. 
I wish you stop him from talking in that 
manner. His remarks may be expunged from 
the proceedings. 

SHRI PAPI REDDI : I am sorry, Sir. 
Anyway I stand by what I said. 

SHRI BABUBHAI M. CHINAI : Sorry for 
what ? 

SHRI PAPI REDDI : I am sorry for my 
good friend, Mr. Anandam. 

Then the other thing I was trying to mention 
was about Mr. Mohd. Ismail. You might say 
that he'has no bearing here but unfortunately, 
when the Rajya Sabha election was going on, 
this new socialist, who always 

believes in what you call Akbar Hotel 
socialism, was threatening the members 
saying that he would get at the secrecy of the 
voting and see that he expelled all the 
Congress voters who had voted otherwise. So, 
Sir, that is how the so-called decency and 
decorum was observed in democracy which 
ultimately rests so much on the secrecy of the 
ballot, and they were trying to violate that 
secrecy of the ballot. 

This is all, sir.    I thank you. 

(Out of expediency sometimes it happens 
in the world that a robber is to be called 
captain of the caravan.) 
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"The State shall, within the limits of its 
economic capacity and development, 
make effective provision for securing the 
right to work, to education and to public 
assistance in cases of unemployment, old 
age, sickness and disablement, and in 
other cases of undeserved want."  
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"Rule of others without the rule of 
oneself is as deceptive as a painted toy 
mango, fascinating to look at but empty 
and hollow from within." 
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MESSAGE FROM THE LOK SABHA 

THE APPROPRIATION (RAILWAYS) 
NO. 3 BILLS,     1972 

SECRETARY: Sir, I have to report to the 
House the following message received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha: 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the 
Appropriation (Railways) No. 3 Bill, 
1972, as passed by the Lok Sabha at its 
sitt ing held on the 22nd May,  1972. 

2. The Speaker has certified that this 
Bill is a Money Bill within the meaning of 
article 110 of the Constitution of India." 

Sir, I lay the Bill on the Table. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): The House stands adjourned till 11 
a.m. tomorrow. 

The House   then   adjourned at 
thirty minutes    past    five    of the 
clock till.eleven of   the   clock on 
Tuesday, the 23rd May, 1972. 

 

 


